
... PETITIONERS

IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

WRIT PETITION (CIVIL) NO. OF 2020

IN THE MATTER OF:

MRS. INORA & ANR
VERSUS

GOVT. OF NCT OF DELHI &ANR

INDEX

... RESPONDENTS

S. NO PARTICULARS PAGE
NO.

1 Urgent Application 1

2 Notice of Motion 2

3 Court Fees 3

4 Memo of Parties 4

5. Certificate of Non-Filing 5

6. Synopsis and List of Dates 6-9

7. Writ Petition under Article 226 of the 10 - 33
Constitution of India, along with Affidavit

8. ANNEXURE P-1 34 - 35
True Copy of Impugned Circular dated
01.07.2020 issued by Respondents

9. ANNEXURE P-2 36 - 37
Copy of particulars of School Management
Committee of Petitioner No. 1

10. ANNEXURE P-3 (CoilYl 38 -49
True Copy of Previous Circulars dated
25.03.2013, 27.08.2015 and 06.11.2017
issued by the Respondents

11. ANNEXURE P-4 (Colly} 50 - 59
Copy of Circulars issued by various states with
respect to constitution of SMC's by way of
elections amongst parent/guardians

12. ANNEXURE P-5 60 - 61
Copy of Circular dated 04.06.2020 issued by
the State of Punjab for extension of tenure of
SMC's along with typed translated copy



13. ANNEXURE P-6 62 -67
Circular dated 01.08.2016 for enhancement of
powers of SMC's

14. CM.NO. 2020 68 -74
Application for Stay under Section 151 Of CPC
along with affidavit

15. CM. NO. 2020 75 - 81
Application under Section 151 of the Code of
Civil Procedure, 1908 seeking exemption from
filing clear and original documents along with
affidavit

16. CM. NO. 2020 82 - 88
Application under Section 151 of the Code of
Civil Procedure, 1908 seeking exemption from
filing original attested affidavit, advocate
welfare feel court fee etc. along with affidavit

17. Vakalatnama 89

18. Proof of Service: 90
By Email to Respondents at Email id:
secyedu@nic.in,rtedelhi@gmail.com& to the
contact person, Ms. Bhawana Kataria, Adv at
standingcounselgnctd@gmail.com

By Mobile to: 8588089272

Note: No similar writ petition is pending in the
Hon'ble High Court

Note: Advance Service is made to Respondent No. 1 and 2 through
contact person Ms. Bhawana Kataria, Advocate (Mobile No. 8588089272)
and through email: standingcounselgnctd@gmail.com
Respondents No. 1 & 2 served by Email Complete Writ Petition along
with Annexures.

Note: As the matter is urgent in nature, kindly list as it is at my risk.

THROUGH ~ L

(G ~MA)
ADVOCATE FOR T E PETITIONERS

13, RING ROAD, FIRST FLOOR,
LAJPAT NAGAR -110024

PHONE: 26441414, 26441313,9711561714
Email: garima9124@gmail.com

New Delhi
Dated: 08.07.2020



1
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URGENT APPLICATION

To,

The Deputy Registrar
High Court of Delhi
New Delhi

Sir,

.,. PETITIONERS

... RESPONDENTS

Kindly treat the accompanying Writ Petition as an urgent one in

accordance with the High Court Rules and Orders

The grounds of urgency are: - "as prayed for"

THROUGH
L

~
(GARI SHARMA)

ADVOCATE FOR THE ETITIONERS
13, RING ROAD, FI ST FLOOR,

LAJPAT NAGAR -110024
PHONE: 26441414, 26441313,9711561714

Email: garima9124@gmail.com
New Delhi
Dated: 08.07.2020
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IN THE MATTER OF:

MRS. INDRA & ANR
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NOTICE OF MOTION

Sir,

... PETITIONERS

..,RESPONDENTS

The enclosed Writ Petition in the aforesaid matter is being filed on

behalf of the Petitioners and is likely to be listed o~,.07.2020 or

any date, thereafter. Please take notice accordingly.

THROUGH

~
(GARI SHARMA)

ADVOCATE FOR THE TITIONERS
13, RING ROAD, FI ST FLOOR,

LAJPAT NAGAR -110024
PHONE: 26441414, 26441313, 9711561714

Email: garima9124@gmail.com
New Delhi
Dated: 08.07.2020
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MRS. INDRA & ANR
VERSUS
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MEMO OF PARTIES

1) Mrs. Indra
Wlo Shri Jitendra Bhardwaj
RIo House No. 154, Village Gamdi
Bhajanpura, Delhi-110053
Email: garima9124@gmail.com
Mobile: 08447761147

2) Mrs. Vijay Chandra
Wlo Late Shri Raju Trivedi
RIo House No. J-698, Gali No. 1/2
Kartar Nagar, South East Delhi
Email: garima9124@gmail.com
Mobile:08178687840

... PETITIONERS

... RESPONDENTS

... PETITIONER NO.1

... PETITIONER NO.2
VERSUS

1) Government of NCT of Delhi
Through Secretary (Education)
Education Dept. Old Secretariat,
Sham Nath Marg, Delhi - 110054
secyedu@nic.in

2) Directorate of Education
Through DDE(RTE)
Right to Education Branch
Room No. 252, Old Secretariat,
Delhi-110054
rtedelhi@gmail.com

... RESPONDENT NO.1

... RESPONDENT NO.2

THROUGH r#
(GARI A SHARMA)

ADVOCATE FOR THE ETITIONERS
13, RING ROAD, F RST FLOOR,

LAJPAT NAGAR -110024
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Email: garima9124@gmail.com
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... PETITIONERS
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CERTIFICATE OF NON-FILING

Most respectfully Showeth: -

That the Petitioners hereby declare and certify that they have not

filed any other or similar petition in the High Court of Delhi or any

other Court throughout India.

THROUGH .~

(GARI ;SHARMA)
ADVOCATE FOR THE P TITIONERS

13, RING ROAD, FI T FLOOR,
LAJPAT NAGAR -110024

PHONE: 26441414, 26441313, 9711561714
Email: garima9124@gmail.com

New Delhi
Dated: 08.07.2020



SYNOPSIS

The petitioners vide present writ petition, have challenged the

impugned circular dated 01.07.2020 wherein the Respondents

have wrongfully and arbitrarily issued instructions for the re­

constitution of School Management Committees by way of online

draw of lots, thereby, enforcing a mechanism completely contrary

to the spirit of the Right of Children to Free and Compulsory

Education Act, 2009 (hereinafter referred to as RTE Act), which

mandates and envisions parenti guardian members to be elected

and constitute the SMC's through the active participation of the

community.

The Petitioners being aggrieved by the said circular, have

approached this Hon'ble Court, by virtue of the present Writ

Petition under Article 226 of the Constitution of India, seeking

quashing of the impugned circular dated 01.07.2020 issued by the

Respondents and have further sought directions upon the

Respondents so as to restrain them from re-constituting SMC's

through lottery system thereby restraining them from enforcing and

implementing the impugned circular.

The matter involves grave urgency as the impugned circular has

notified the date 08.07.2020 as the last date for filing nominations

and has further notified 11.07.2020 (three days after 08.07.2020) to

declare results and constitute SMC's for the term 2020-2022.



LIST OF DATES

Date Particulars

7

2002 Article 21 A was inserted in the Constitution of

India by the Constitution (Eighty Sixth

Amendment) Act, 2002 wherein it was provided

that the State shall provide free and compulsory

education to all children of the age of six to

fourteen years in such manner as the State, by

law, provides.

2009 The Right of Children to Free and Compulsory

Education Act, 2009 (hereinafter referred to as

RTE Act) was enacted to implement the

provision of Article 21 A of the Constitution.

01.04.2010 The RTE Act came into force on 01-04-2010

vide S.O. 428(E), dated 16th Feb, 2010,

published in the Gazette of India, Extra., Pt. II,

Sec. 3(ii), dated 19th February, 2010.

In terms of Section 21 of the RTE, Act, a school

(other than an unaided school not receiving any

kind of aid or grants to meet its expenses from

the appropriate government or the local

authority) shall constitute a School Management

Committee consisting of the elected

representatives of the local authority, parents or

guardians of children admitted in such school

and teachers.

2011 In exercise of the powers conferred by Section

38 of the RTE Act, the Government of Delhi,

notified the Delhi Right of Children to Free and

Compulsory Education Rules, 2011 (hereinafter

referred to as RTE Rules).



School Management Committee is composed

and functions under Rule 3 of the Delhi RTE,

Rules, 2011.

25.03.2013 Government of Delhi vide circular dated

25.03.2013, issued Guidelines for composition of

School Management Committee (SMC) under

the RTE Act, wherein parenUguardian members

were to be selected through election in the

General body meeting of parents/guardians.

Elections were notified for the School

Management Committee for the term 2013-15.

27.08.2015 Government of Delhi, vide circular dated

27.08.2015, notified elections for reconstitution

of the School Management Committee for the

term 2015-17.

06.11.2017 Government of Delhi vide circular dated

06.11.2017, notified elections for reconstitution

of the School Management Committee for the

term 2017-2019.

28.11.2017 The SMC Election results were declared on

27.11.2017 and SMC's was constituted in all

schools.

28.11.2019 The tenure of the SMC's being two years from

date of constitution, expired on 28.11.2019. No

SMC elections were held thereafter, neither any

notification was issued to that effect.

01.07.2020 Government of Delhi vide circular dated

01.07.2020, issued instructions for reconstitution

of the School Management Committee's across

Delhi. As per the circular, the parents can file



nominations by way of online centralized

application form up till 08.07.2020 and amongst

the eligible applicants shortlisted, the RTE

Branch shall conduct an online draw of lots

within 3 days of the closure of application date.

i.e. by 11.07.2020.

08.07.2020 This procedure of reconstitution of SMC's by

way of draw of lots instead of election is contrary

to the intent and purpose of the RTE Act.

Aggrieved by the circular dated 01.07.2020,

present writ petition has been filed.

THROUGH ~

(GARI SHARMA)
ADVOCATE FOR THE ETITIONERS

13, RING ROAD, F ST FLOOR,
LAJPAT NAGAR -110024

PHONE: 26441414, 26441313, 9711561714
Email: garima9124@gmail.com

New Delhi
Dated: 08.07.2020



II)
IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

WRIT PETITION (CIVIL) NO. OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.
VERSUS

GOVT. OF NCT OF DELHI & ANR.

... PETITIONERS

.,. RESPONDENTS

WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION

OF INDIA INTER ALIA FOR ISSUANCE OF WRIT, ORDER OR

DIRECTION IN THE NATURE OF MANDAMUS RESTRAINING

THE RESPONDENTS FROM RECONSTITUTING SMC'S BY

DRAW OF LOTS AND FURTHER RESTRAINING THE

RESPONDENTS FROM ENFORCING CIRCULAR DATED

01.07.2020 BEING UNCONSTITUTIONAL, ARBITRARY,

ILLEGAL, VOID, AND NON-EST IN THE EYES OF LAW;

WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION

OF INDIA IN THE NATURE OF CERTIORARI FOR QUASHING

OF CIRCULAR DATED 01.07.2020 ISSUED BY THE

RESPONDENTS BEING VIOLATIVE OF THE FUNDAMENTAL

AND STATUTORY RIGHTS INCLUDING ARTICLE 14, 21 AND

21A OF THE CONSTITUTION AND THE RIGHT OF CHILDREN

TO FREE AND COMPULSARY EDUCATION ACT, 2009

TO,
THE HON'BLE CHIEF JUSTICE AND HIS COMPANION
JUDGES OF THE HON'BLE HIGH COURT OF DELHI AT NEW
DELHI

THE HUMBLE PETITION OF THE PETITIONER ABOVE NAMED

MOST RESPECTFULLY SHOWETH:

1. The petitioners vide present writ petition, have challenged the

impugned circular dated 01.07.2020 wherein the
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Respondents have wrongfully and arbitrarily issued

instructions for the re-constitution of School Management

Committees by way of online draw of lots, thereby, enforcing

a mechanism completely contrary to the spirit of the Right of

Children to Free and Compulsory Education Act, 2009

(hereinafter referred to as RTE Act), which mandates and

envisions parenti guardian members to be elected and

constitute the SMC's through the active participation of the

community.

2. A School Management Committee represents the rest of the

parent body and comprises of 75% of the SMC Members.

States in India, including Delhi, over the last 10 years have

followed processeswhich are transparent and which allow for

the rest of the parent body to participate and have a say in

choosing those who will represent them in the SMC. The

impugned circular dated 01 st July 2020 has proposed a

method of choosing the parent members of SMC in a manner

which is opaque and doesn't allow for the rest of the body to

participate/ have a say in choosing who will represent them in

the SMC. The parents chosen by this lottery method cannot

be deemed to be the representatives of the rest of the parent

community as nobody chose them. SMC's holds key

responsibilities of administration, monitoring and oversight

such as deciding where certain grants given to the schools

will be spent. Such responsibilities make it all the more
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important that the parents constituting the SMC members

truly represent the rest of the parent body so that they can

represent their concerns.

3. The Petitioners being aggrieved by the said circular, have

approached this Hon'ble Court, by virtue of the present Writ

Petition under Article 226 of the Constitution of India, seeking

quashing of the impugned circular dated 01.07.2020 issued

by the Respondents and have further sought directions so as

to restrain the Respondents from re-constituting SMC's

through lottery system thereby restraining them from

enforcing and implementing the impugned circular.

4. The matter involves grave urgency as the impugned circular

has notified the date 08.07.2020 as the last date for filing

nominations and has further notified 11.07.2020 (three days

after 08.07.2020) to declare results and constitute SMC's for

the term 2020-2022.

Copy of the Impugned circular dated 01.07.2020 is marked

as Annexure-P1.

INTRODUCTION TO PETITIONERS

5. The Petitioner No. 1 is an SMC Member of a Delhi Govt.

School, Raghuveer Dayal Jan Kalyan School, Bhajanpura,

Delhi-110053 and has served her term from 2017-2019 in the

School Management Committee as an elected parent
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member. Her son is studying in the present school since the

past 3 years and is currently in 9TH grade. Petitioner No. 1 is

a diligent and hardworking member of the SMC and has

immensely contributed to the school development and

growth. She has been an active part of the school affairs

through her role as a member of the school SMC. Copy of

particulars of School Management Committee of Petitioner

NO.1 is marked as Annexure-P2.

6. Petitioner No. 2 is a parent whose child is also studying in

class 9 of Raghuveer Dayal Jan Kalyan School, Bhajanpura,

Delhi-110053. She is not an SMC member but as a

responsible mother and parent, has voiced out her concerns

and grievances before SMC member(s) who have further

represented the concerns before school authorities.

7. THE BRIEF FACTS LEADING TO THE FILING OF THE

PRESENT PETITION ARE AS UNDER:

i. Article 21A was inserted in the Constitution of India by the

Constitution (Eighty Sixth Amendment) Act, 2002 wherein it

was provided that the State shall provide free and

compulsory education to all children of the age of six to

fourteen years in such manner as the State, by law, provides.
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II. The Right of Children to Free and Compulsory Education Act,

2009 (hereinafter referred to as RTE Act) was enacted to

implement the provision of Article 21A of the Constitution.

iii. The RTE Act came into force on 01-04-2010 vide S.O.

428(E), dated 16th Feb, 2010, published in the Gazette of

India, Extra., Pt. II, Sec. 3(ii), dated 19th February, 2010.

iv. In terms of Section 21 of the RTE, Act, a school (other than

an unaided school not receiving any kind of aid or grants to

meet its expenses from the appropriate government or the

local authority) shall constitute a School Management

Committee consisting of the elected representatives of the

local authority, parents or guardians of children admitted in

such school and teachers. The section is quoted herein

below for ready reference:

21. School Management Committee.-

(1) A school, other than a school specified in sub-clause (iv)

of clause (n) of section 2, shall constitute a School

Management Committee consisting of the elected

representatives of the local authority, parents or guardians of

children admitted in such school and teachers:

Provided that at least three-fourth of members of such

Committee shall be parents or guardians:

Provided further that proportionate representation shall be

given to the parents or guardians of children belonging to

disadvantaged group and weaker section:
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Provided also that fifty per cent. of Members of such

Committee shall be women.

(2) The School Management Committee shall perform the

following functions, namely: -

(a) monitor the working of the school;

(b) prepare and recommend school development plan;

(c) monitor the utilization of the grants received from the

appropriate Government or local authority or any other

source; and

(d) perform such other functions as may be prescribed.

[Provided that the School Management Committee

constituted under sub-section (1) in respect of, -

(a) a school established and administered by minority

whether based on religion or language; and

(b) all other aided schools as defined in sub-section (ii) of

clause (n) of section 2,

shall perform advisory function only.]

v. In exercise of the powers conferred by Section 38 of the RTE

Act, the Government of Delhi, notified the Delhi Right of

Children to Free and Compulsory Education Rules, 2011

(hereinafter referred to as RTE Rules). A School

Management Committee is composed in terms of and

functions as per Rule 3 of the Delhi RTE, Rules, 2011.

vi. In 2013, Government of Delhi vide circular dated 25.03.2013,

issued Guidelines for composition of School Management

Committee (SMC) under the RTE Act, wherein

parent/guardian members were to be selected through

election in the General body meeting of parents/guardians.



Elections were notified for the School Management

Committee for the term 2013-15.

VII. In 2015, Government of Delhi vide circular dated 27.08.2015,

notified elections for reconstitution of the School

Management Committee for the term 2015-17.

viii. In 2017, Government of Delhi vide circular dated 06.11.2017,

notified elections for reconstitution of the School

Management Committee for the term 2017-2019.

True Copy of Previous Circulars dated 25.03.2013,

27.08.2015 and 06.11.2017 issued by the Respondents is

marked as Annexure-P3 (Colly).

IX. The SMC Election results for the terms 2017-2019 were

declared on 27.11.2017 and SMC's was constituted in all

schools across Delhi.

x. The tenure of the SMC's being two years from date of

constitution, expired on 28.11.2019. No SMC elections were

held thereafter, neither any notification was issued to that

effect.

XI. Government of Delhi vide impugned circular dated

01.07.2020, issued instructions for reconstitution of the

School Management Committee's across Delhi.
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As per the circular, the parents can file nominations by way of

online centralized application form up till 08.07.2020 and

amongst the eligible applicants shortlisted, the RTE Branch

shall conduct an online draw of lots within 3 days of the

closure of application date. i.e. by 11.07.2020. Thus, SMC's

for the term 2020-2022, would be constituted by 11.07.2020

In terms of the impugned order.

XII. It is this mechanism of reconstitution of SMC's by way of

draw of lots instead of elections and community participation,

which is contrary to the RTE Act. Aggrieved by the circular

dated 01.07.2020, present writ petition has been filed. The

impugned circular is liable to be set aside inter alia on the

following amongst other grounds, all of which are being taken

without prejudice to each other:

8. GROUNDS

I. Because the Respondents have failed to appreciate

the intent of enacting the RTE Act, 2009 and the

purpose of constitution of SMC's u/s 21 of the Act. It

is submitted thus that one of the foremost purposes

of enacting the RTE, Act was to encourage

public/community participation in school functioning

and monitoring. The fact that the process outlined in

the impugned circular dated 01.07.20 doesn't allow

for parent participation in choosing who represents
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them in an SMC is in direct contradiction of the

aforementioned purpose.Petitioners rely upon the

following sources to substantiate the necessity of

community participation as envisaged in the Act:

a) Relevant extracts from the 16Sth Law Commission

report on Free and Compulsory Education for

Children (Nov, 1988): As per clause 4.3, based

on the studies undertaken in South Asian

countries, the report observed that one of the

mechanisms for increasing the demand for

education is to ensure active community and

parent participation. When parents are active in

the educational process, their children are more

likely to attend school. It further emphasized that

decentralization is the key to improving education

administration in South Asia.

b) The Right of Children to Free and Compulsory

Education Bill, 2008 proposed to be enacted,

sought to provide for the following inter alia;

- The duties and responsibilities of the

appropriate Governments, local authorities,

parents, schools, and teachers in providing

free and compulsory education; and



- A system for protection of the right of children

and decentralized grievance redressal

mechanism

c) The Section wise clarification/rationale on

provisions of the RTE Act. 2009 as issued by

Ministry of Human Resource Development.

Government of India provides the following

explanation for section 21 of the Act:

"Section 21 provides for constitution and

functions of a School Management Committee in

certain categories of schools. The setting up of

such Committees has been a recommendation of

nearly all previous education commissions and

policies. The reason is that if the community has

to be involved in the vast school system of the

country, and if the parents are to be recognized

as primary stakeholders in the education of their

children, they must be involved in a meaningful

manner in the monitoring and management of

schools. The RTE Act therefore envisages that

parents would form a majority in the School

Management Committees, which would also

include elected members of the Panchayat and

school teachers. There is reason to believe that

like the mother's committees that have functioned
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exceptionally well in some parts of the country,

the parent-dominated SMC's will lead to overall

improvement of the schooling system."

(as available on the web link at

https:/Imhrd.gov.in/sites/upload files/mhrd/files/u

pload document/RTE Section wise rationale re

v O.pdf)

d) Para 4.4. of Chapter IV of the Evaluation Report

No. 23/2017 issued by the Central Government

with respect to the implementation of the RTE

Act. observes as under:

"Rule 3 of the RTE Rules provides that the SMC

constituted under Section 21 of the Act should be

constituted in every school, except unaided

schools within six months of implementation of

the Act and be reconstituted after every two

years. SMC acts as a critical bridge between

community and the school, playing the additional

role of providing oversight in schools to ensure all

basic requirements of the school are being met. "

(as available on the web link at

https:/Icag.gov.in/sites/default/files/audit report fi

les/Chapter 4 Monitoring %26 Evaluation of

Report No.23 of 2017 %E2%80°.lo93 Complian
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ce audit Union Government Implementation of

Right of Children to Free and Compulsory E

ducation Act%2C 2009.pdf)

e) American India Foundation CAlF) 2011; School

Management Committee and The Right to

Education Act 2009 Resource Material for SMC

Training. observes as under:

lilt is in this context that the Right of Children to

Free and Compulsory Education, 2009 (RTE Act)

is a landmark legislation. Many provisions have

been made in the Act to ensure quality education

for all children in the age group of 6-14 years.

Specific provisions have been made for

democratization of schools and for parents and

local communities to play their due roles in

shaping and running of the schools in the form of

School Management Committees (SMC) and

preparation of School Development Plan...

The school has to be viewed as a social

organization, organically linked to the community.

Community must have an effective say in the

management of the school. Over the years, an

almost complete disappearance of this space for

the local community in managing schools, has

significantly contributed towards the decline in the



school system. Under the RTE Act 2009, there is

an attempt to restore this legitimate space, to the

community. This is an opportunity; we must not

lose. Under the RTE Act 2009, parents have

been entrusted with certain powers through the

SMC elected by them; proper exercise of the

same can initiate a process of improving schools.

(as available on the web link at https:/Iaif.org!wp­

contentluploads!2017!03!SMCBook1.pdf)

II. Because the RTE Act envisions the constitution of

SMCs through community participation and elections

are the best and perhaps the only method of

effective community representation. Thus, it is

submitted that in terms of the RTE Act, parent SMC

members should be constituted democratically by

way of elections amongst the parents who constitute

750/0 of total members of a committee. If we allow

any other method of constituting SMCs like the

lottery system, it would be unconstitutional and a

violation of RTE Act, 2009. The impugned circular

has adopted the lottery system for selecting parents'

representative which is undemocratic and a violation

of the law.A lottery system has never been adopted

by any state! UT to choose parent members of



anSMC. This act is offensive to the spirit of the Act

and the Constitution of India.

III. Because the Respondents have failed to appreciate

that all states are adopting the process of elections

for choosing parent members for an SMC. Copy of

Circulars issued by various states with respect to

constitution of SMC's by way of elections amongst

parenti guardians are marked as Annexure-P4

(Colly.).

IV. Because the Respondents have also acted contrary

to their previous circulars with respect to constitution

of SMC's in Delhi which clearly mandated that the

parent members of the SMC be elected by the

general body and wherein elections were conducted

for the purpose of constituting the 12 parent

members.

V. Because the Respondents have diluted the

provisions and intent of the RTE Act by way of the

impugned circular in the garb of covid-19 pandemic.

It is submitted that the outbreak of the virus is not a

reasonable explanation for adopting lottery system

for constituting SMC's which is otherwise an elected

body. It cannot be the case of the respondents that



they were left with no option but to violate the law.

Comparison can be drawn with the decision of the

Punjab Government, which has issued circular dated

04.06.2020 and extended the tenure of the last SMC

till 30.09.2020 and postponed the reconstitution due

to the circumstances arising out of Covid-19.

Similarly, it would not be incorrect to submit that

SMC elections should be postponed by immediate

effect at least for 6 months till the schools reopen

and normalcy is restored. Meanwhile there should

be a provision to extend the tenure of the existing

SMC members. This is a more reasonable approach

to the present circumstances as newly constituted

SMC's will require training and support., while the

previous SMC which is already equipped, will be

able to support the administration during these

difficult times. Reconstituting SMC's in the middle of

the pandemic when lakhs of migrant workers whose

children study in these government schools have

moved out of Delhi with no signs of return any time

soon, is not a reasonable approach.

Copy of the Circular dated 04.06.2020 issued by the

Punjab Government along with typed and translated

copy is marked as Annexure-P5.
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VI. Because forming SMCs which are not made by a

participative and transparent process will not truly

represent the rest of the parent body as the rest of

the parent body was not given an opportunity to

have a say in deciding who represents them and

who will represent their interests when it comes to

key matters such as spending school grants or

safeguarding right of all children. This can lead to

unchecked gross violation of child rights and side­

lining of interests of children. This further becomes a

matter of grave concern as the SMC's have been

granted enhanced powers vide circular dated

01.08.2016. Copy of Circular dated 01.08.2016 for

enhancement of powers of SMC's is marked as

Annexure-P6.

VII. Because the impugned circular is also bad in law for

the following additional reasons:

a) It provides a small-time window of 7 days to apply

for nominations, with no prior effort made to

spread awareness about the nomination date,

process, roles of an SMC member leaving many

parent members excluded from the nomination

process. Whenever elections are conducted the

period of filing of nominations should be preceded



by significant efforts to spread awareness

amongst parents about the reconstitution of

SMC's, the nomination process and the roles and

responsibility. The department should give

adequate time and make efforts to spread

awareness about the pertinent informationand

provide sufficient timeto the communities to

engage in the process.

b) It provides for only online nomination which

excludes all those parents who have no access to

smartphones and internet facilities. It will have a

greater impact on the participation of daily wage

workers and women from marginalized and poor

families. Whenever elections are conducted,

there needs to be an offline method as well to

apply to make the filing process as inclusive as

possible. Teachers need to support parents in

filing for the nomination in school. Having only an

online medium as a medium of filing nominations

excludes parents without smartphones and/ or

internet access.

VIII. Because upholding of this impugned circular would

encourage such mechanism to be followed by many

other SMC's in other States and would also set a



wrong precedent for the coming years. This

mechanism of constituting SMCs' would also

discourage hardworking SMC members from putting

in any substantial efforts for school development etc.

as reconstitution would be based on lottery and not

based on community choice and community votes.

IX. Because the Respondents vide impugned circular

have issued instructions which are arbitrary, and

thus the said action of the Respondents tantamount

to violation of due process and justice, equity and

reasonability as well.

X. Because the haste in which the Respondents are

proceeding to select the SMC members by a lottery

system reeks of malafide. The process is completely

arbitrary and opaque and goes completely contrary

to the intention of the RTE Act.

XI. Because the impugned circular is otherwise bad in

law and liable to be set aside.

9. The Petitioners crave leave of this Hon'ble

Court to submit other grounds at the time of hearing of

the instant Writ Petition, in case certain other material points



would have been inadvertently missed by the Petitioners

herein and that the same may be incorporated at later stage.

For all the aforementioned reasons, the impugned orders are

liable to be aside and the writ petition ought to be allowed.

CAUSE OF ACTION

10. The cause of action for preferring the present writ petition

arose when the Respondents issued the impugned circular

dated 01.07.2020, violating the RTE Act, 2009.

JURISDICTION

11. This Hon'ble Court has territorial jurisdiction to entertain and

adjudicate the present case. The Respondents are State

within Article 12 of the Constitution of India. Further, This

Hon'ble Court has exclusive jurisdiction under Article 226 of

the Constitution of India.

NON-FILING PARAGRAPH

12. That the Petitioners have not filed any other writ petition

seeking same or similar reliefs previously either before this

Hon'ble court or Hon'ble Supreme court.

13. That there is no other equally efficacious, alternative and

speedy remedy available with the Petitioner except to

approach this Hon'ble High Court under Article 226

of the Constitution of India.



14. The Petitioner humbly submits that the present writ is

bonafide and has been made in good faith for the ends of

justice.

PRAYER:

In view of the facts and circumstances of the present case, it is

most respectfully prayed that this Hon'ble Court may be pleased to:

1) Issue appropriate Writ, Order or Direction, in the nature of

mandamus restraining the Respondents from re-constituting

SMC's in the State of Delhi by way of draw of lots for the

terms 2020-2022 and further restraining the Respondents

from enforcing circular dated 01.07.2020 being

unconstitutional, arbitrary, illegal, void and non-est in the

eyes of law; and/or

2) Issue Writ, Order or Direction in the nature of certiorari and/or

any other appropriate Writ, Order or Direction for the purpose

of quashing of circular dated 01.07.2020 issued by the

Respondents; and lor

3) Pass any other order which this Hon'ble Court deem fit in the

Interest of Justice

THROUGH

4
(GARI /(SHARMA)

ADVOCATE FOR THE P TITIONERS
13, RING ROAD, FI ST FLOOR,

LAJPAT NAGAR -110024
PHONE: 26441414, 26441313, 9711561714

Email: garima9124@gmail.com
New Delhi
Dated: 08.07.202
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

WRIT PETITION (CIVIL) NO. OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

... PETITIONERS

.,. RESPONDENT

I, Mrs. Indra, Wlo Shri Jitendra Bhardwaj, RIo House No. 154,

Village Gamdi, Bhajanpura, Delhi-110053, aged about 31 years do

hereby solemnly affirm and declare as under:

1) That I am the Petitioner NO.1 in the above captioned writ

petition and I am well conversant with the facts and

circumstances of the present case and competent to depose

this affidavit.

2) That the present writ petition has been drafted by my counsel

under my instructions, the contents of list of dates, paras 1 to

13 of the Petition are true and correct to the best of my

personal knowledge derived from records. The legal

averments a paras 1 to 13 are based on legal advice

received and believed to be correct. The prayer clause is the

humble prayer to this Hon'ble Court.

3) That the contents of the writ petition be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.

4) That the annexures filed with this petition are true copies of

their originals.
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VERIFICATION 30'-lCl'Z91

Verified at New Delhi on this g~ day of July, 2020 that the

contents of my above affidavit are true and correct to the best of

my knowledge & belief and nothing material has been concealed

there from and no part or it is false.



IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

WRIT PETITION (CIVIL) NO. OF 2020

IN THE MATTER OF:

MRS, INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

.,. PETITIONERS

... RESPONDENT

I, Mrs. Vijay Chandra, Wlo Late Shri Raju Trivedi, RIo House No. J

698, Gali No. %, Kartar Nagar, South East Delhi, aged about 42

years do hereby solemnly affirm and declare as under:

1) That I am Petitioner NO.2 in the above captioned writ petition

and I am well conversant with the facts and circumstances of

the present case and competent to depose this affidavit.

2) That the present writ petition has been drafted by my counsel

under my instructions, the contents of list of dates, paras 1 to

13 of the Petition are true and correct to the best of my

personal knowledge derived from records. The legal

averments a paras 1 to 13 are based on legal advice

received and believed to be correct. The prayer clause is the

humble prayer to this Hon'ble Court.

3) That the contents of the writ petition be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.

4) That the annexures filed with this petition are true copies of

their originals.
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VERIFICATION

Verified at New Delhi on this~ day of July, 2020 that the

contents of my above affidavit are true and correct to the best of

my knowledge & belief and nothing material has been concealed

there from and no part or it is false.



GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
Directorate of Education, Right to Education Branch,

Room No. 252, Old Secretariat, Delhi-110054: Ph. 23890097
E-maillD-rtedelhi@gmail.com

No. DE 23 (6)/RTE/2011/Part File-IV/117;-1: I).. r
Circular

Subject: . Instructions issued for Re-constitution of School Management Committees

(SMCs)in Schools-Reg.

Reference: Circular No.F.23 (6)/DE/RTE/2011/520-S33 dated 25.03.2013 issued for
Guidelines for the Composition ofSMC in Schools under the RTEAct 2009 and its functions.

With reference to the subject and reference cited above, all the Heads of Schools of Delhi except
of those specified in sub- clause (iv) of clause (n) of Section 2 of RTE Act 2009, are hereby

informed that the period of the existing SMCs, is already over and now it has been decided by

the competent authority to re-constitute the SMCs in all such schools. An active SMC at this
point in time when the schools are closed due to COVID 19 is all the more essential to take the
remote learning initiatives of the Directorate of Education to community.

In this connection, the following instructions are issued for inclusion of twelve numbers of
parents & guardians as members of SMC along with other members for compliance by the

Heads of Schools:

1. Online Centralized Application Form is to be filled up by willing parents. The Online application

form is available 011 the site of Directorate of Education, Govt. of NCT Delhi at
http://www.edudel.nic.in!smcapplication2020 or at [anta Samvad site

(https:j/SMc.jantasamvad.org/SMC/) of the Govt. of NCT Delhi.

2. The motivated and committed parents who are willing to support the schools in reaching out

to children to not only prevent possible drop outs but also support learning as far possible
during COVID 19 induced lockdown and also willing to contribute in preparing School
Development Plan and to perform other functions ofSMC are invited to apply online.

3. Only those parents or guardians are eligible whose children /wards are admitted in such
school.

4. Only twelve numbers of parents/guardians of children admitted in such schools can become

the member of each SMC. The criteria of short listing of the applicants will be the same as per
the approved norms for the composition of SMC under which proportionate representation is
to be given to the parents or guardians of children belonging to disadvantaged group and
weaker section and provided also that fifty percent of members of such committees shall be
women.

5. The parents/guardians are to fill up their online application form in which the willing parent
can fill their basic details like name, residential address. contact No, Name of child, Class, &
school of their child.

6. The last date for filling up the online application form and its submission by the
parents/guardians is 08.07.2020.

7. In case the number of eligible applicants, as per norms, is 1110re than 12 for any schoolls], the
RTE Branch shall conduct an online draw of lots within 3 days of the closure of application
date. The list of shortlisted parents/guardians complied, as above, by the RTE Branch. of
Directorate of Education Delhi will he shared by the aforesaid Branch with the Heads of
Schools for inclusion ofsuch parents in SMCs of their respective schools.
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The Heads ofSchools of Delhi are directed to take necessary action for the dissemination of the
above said information to the parents/guardians of children admitted in their schools, The
HoSs are further directed to take action to constitute SMC for inclusion of other remaining
members as per guideline issued vide circular cited in the reference,

Thisissueswith the approval ofthe competent authority

M~~~~
o. \~"l \'l.e~l:)

(MOHINDER PAL)

DOE (RTE)

Copy to»
1. PS to Hon'ble Lt. Governor, Delhi
2, PS to Hon'ble ChiefMinister, Govt. of NCT of Delhi.
3. PS to Hon'ble Ministerof Education, Govt. of NCT of Delhi.
4, TheCommissioner, East Delhi Municipal Corporation.
5, TheCommissioner, North Delhi Municipal Corporation.
6, TheCommissioner, South Delhi Municipal Corporation.
7. Chief Executive Officer, Delhi Cantonment Board.
8. Chairperson, New Delhi Municipal Council.
9. P,S, to Secretary, Education.
10. P.A. to Directorof Education.

11. All Add!. Directors of Education/Regional Directors/District DDES/Eos/DEOs/Head of
Govt./Govt. Aided Schools of Delhi through website of Di rectorate of Education.

12. OS(lT) to upload the above said circular in the category of Public Notice/Circular on the
official website of the Department.

13, Guard File,

M~PcJ
0' \o,,\\t).o'2,.O

(MOHINDER PAL)

DDE(RTE)

"

/



7/6/2020

Back

frmParticularsOfSMCReportAtSchLevel

Pa!"ticuiars of Schoo! ""~~ t s, ....u, :"'>M )

School particular details
SNo Items Information
i District North East

ii DoE Zone Zone-04

iii SchoolId 1104012

iv 'School Name Bhajanpura-G(Co-ed)SSS (RDJK)

v 'School Bhajanpura, Delhi
Address

vi School Government
Management

vii School Level Sr.Secondary

viii School Co-Ed
Gender

List of SMC Members

A. Head of School(Chairperson of SMC)
SNo Name Sex Designation Designation Residential Address Contact

in SMC No.

1 M.R.DAGUR Male VICE Chairperson 4/2385,G.NO.-11,BIHARI COLONY,SHAHDARA DELHI-32 9868276578
PRINCIPAL

B. Parents/Guardian Members(Vice Chairperson of SMC)
SNo Name Sex Designation Designation Residential Address Contact

in SMC No.

1 Smt. Barkha Female N/A Vice H. NO. B-20/2,G.NO.-2, Vth PUSTA GARI EXT., 9899914982
Chairperson BHAJANPURA,DELHI-53

C. Parents/Guardian Members of SMC
SNo Name Sex Designation Designation Residential Address Contact

in SMC No.

1 SHAKI MOHD Male N/A Member D-901, JANKALYAN ROAD, BHAJANPURA, DELHI-53 9211374127
ISAIFI

2 SUSHIL KUMAR Male N/A Member V-267 KHAJUR WAll GAll NO-2 ARVIND NAGAR 9971258575

3 SEEMA Female N/A Member D-219,G.NO.-15,BHAJANPURA, DELHI-53 7838451915

4 VINOD KUMAR Male N/A Member C-9/86, YAMUNA VIHAR,DELHI-94 9868138886

5 NARENDRA
Male N/A Member D-493,G.No.12,Bhajanpura,Delhi-53 9968462316

KUMAR

6 NAVEEN Male N/A Member C-44/602,G.No.-17,Sudama Puri,Gamri,Delhi-53 9873638109
KUMAR

7 POOJA GARG Female N/A Member B-4,G.NO.-4,GAMRI EXT.,BHAJANPURA, DELHI-53 9069160019

8 INDRA Female N/A Member 154,NEAR OLD RATION OFFICE,GAMRI VILLAGE, DELHI-53 8447761147

9 SUDARSHAN Male N/A Member A-2/708,G.NO.-13, GAMRI EXT., BHAJANPURA, DELHI-53 9871233102
JHA

10 MEENA VERMA Female N/A Member
510 TILOK DHAU YADAV, H.NO.-B-214,G.NO.-4,GAMRI 9318364677
EXT.,NEAR UNION BANK, DELHI-53

edudel.nic.in/mis/smclfrmParticularsOfSMCReportAtSchLevel.aspx?schid=1104012 1/2
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11 IMAMTA lFemale IN/A lMember IH-13/9, G.NO.-22, JAIM PRAKASH NAGAR, GHONDA, DELHI 19956806035

D.Elected Representative of Local Authority Member of SMC(MLA)
SNo Name Sex Designation Designation Residential Address Contact

in SMC No.

1 Sh. S. D. Male N/A Member D-565,G.No.-14,Bhajanpura,Delhi-53 9810071206
Sharma

E.Teacher Member(Convener of SMC)
SNo Name Sex Designation Designation Residential Address Contact

in SMC No.

1 ARCHNA Female PGT Convener C-26,DDA FLATS EAST OF LONIO ROAD, SHAHDARA 9958718764
(ECONOMICS)

F.Social Worker Member of SMC(Who is involved in Education)
SNo Name Sex Designation Designation Residential Address Contact

in SMC No.

1 RAJENDRA Male N/A Member B-388,G.NO.-18, BHAJANPURA,DELHI 9268043558
TIWARI

G. Subject Teacher of Math/Science/Social Sc. Members(Special Invitees of
SMC)
SNo Name Sex Designation Designation Residential Address Contact

in SMC No.

1 VINAY KUMAR Male TGT Math Special H.NO D-10,ST. NO-5, SADATPUR EXTN. KARAWAL NAGAR, 9818810303
Invitees DELHI-90

2 KARYANAND Male TGT Sci Special B-67/7 KHAJOORI KHAS DELHI-90 9968210167
Invitees

3 PRAVEEN Male TGT Sst Special H.NO X/7548 AMAR MOHALLA RAGHUWAR PURA-II GANDI 7838869841
KUMAR Invitees NAGAR DELHI-31

edudel.nic.in/mis/smclfrmParticularsOfSMCReportAtSchLevel.aspx?schid=1104012 2/2
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DIRECTORATE OF EDUCATION

OLD SECRETARIAT: DELHI -110054

No.F.23 (6)/DElRTEt20 III S~ o - ;)~ 3 Date:d~J) )5

CIRCULAR

Subject: - Guidelines for composition of School Mana2em(~nt Committee (SMC)
under the RTE Act and its functions.

In pursuance of powers conferred by Rule 26 of Delhi Right of Children to Free and
Compulsory Education Rules. 2011 following guidelines arc issued regarding School
Management Committees envisaged under Section 21 of the' Right of Children to Free and
Compulsory Education Act, 2009 as amended up to dale and Rule 3 of the Delhi Right of
Children to Free and Compulsory Education Rules 20II. All the Heads of schools of Delhi
except of those specified in sub-clause (iv) of clause (n) of Section 2 are hereby directed to
constitute School Management Committee in their respective schools consisting of 16
members as under :-

I
~

I

No. Of!
Members !

One l
I

Twelve I
j One

lone
lone

theIStatus in
\ Committee
IMember / Ex-officio
\ Chairperson of SMC
IMembers

Coe,ll IMemberof the

Actual Designation

Elected Representative
Authority
Teacherof the School

Social worker involved in the field
Education

I ParentslGliardians ofChildren

I Principal/HOS
I

5.

ISI.No.
~--4---c-~~~~--------------r-:--:----;----:--:::--::-:::--:--~;"""'-'-~II.
fT--~

-+--:---:""

L~"':':""'-:"----:-- ,~~_.__ ""':"'-'-"._.m
I 4. ~J Member IConvener

of \ Member
I

Note: - 1. One Social Science Teacher, One Math Teacher and One Science Teacher
shall be special invitees.

., Fifty percent of the members ofthiscommittee shall be women.
3. There shall be a proportionate representation of parents/guardians of children

belonging to disadvantaged group and weaker sections.
4. Vice Chairperson shall be from amongst the parent members.

TheSchool Management Committee so constituted shall follow the following guidelines>

Selection of Vice Chairperson

The Vice-Chairperson shall be elected by parent members ofSMC from amongst themselves.

c;'o---:.
TRl~~PV
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Selection of parents!e-uardians members

Selection of parents/guardian members shall be done through election in the General Body
meeting of parents/guardians. ln case where the child of the member has left or completed
his/her studies in that school, such member shall be replaced by parent selected at random
from among the parents or guardian of the children of thatcategory for the remaining term of
the Committee.

Elected representative of Local Authoritv

Instructions regarding elected members are being issued separately.

Selection of Teachef Member

Selection of teacher member and Special invitee of SMC .s to be decided by teachers of
school.

Selection ofsocial worker im:olved in the field of Education

The social worker involved in the field of education is to be nominated by the District
Deputy Director of Education or an officer of equivalent rank.

Tenure of the School Manalcmcnt Committee (SMC):

Tenure of the SMC shall be 2 years from the date of its constitution and reconstituted every
twoyears.

Meetines of 8Mc:

The School Management Committee shall meet at leastonce in t\VO months and minutes and
decisions of the meetings shall be properly recorded and made available to the public.

Quorum

The Quorum of SMC must be )/3 of the total strength and every resolution shall be passed
bya proper quorum without proxy.

Functions of School Management Committee

(i) Monitor the working of the school.

(ii) Prepare and recommend School. Development Plan.

(iii) Monitor the utilization of the grants received from the appropriate
Government or Local Authority or any othersource.

(iv) Communicate in simple and creative ways to the population in the
neighbourhood of the school, the right of thechildas enunciated in the



Accounts:

(v)

(vi)

(vii)

(vii)

(viii)

(ix)

[x)

(xi)

(xii)

Act, as also the duties of the Government local authority, school, parents
and guardians.

Ensure that teachers maintain regularity and punctuality in attending
school.

Hold regular meetings with parents and guardians and apprise them about
the regularity in attendance, ability to learn progress made in learning and
any other relevant information about the child,

Monitor that teachers are not burdened with lion academic duties otherthan
those specifled in section 27 of RTf: Act.
Ensure the enrolment and continued attendance of all the children from the
neighborhood in the school.

Monitor the maintenance of the norms and standards specified in the
schedule.

Brine to the notice of the Government or local authority, as the case mav
""'" of . •

be, any deviation from the rights of the child, in particular mental and
physical harassment of children, denial of sdrnission and timely provision
of free entitlementsas per section 3(2) of RTF-: Act.2009.

Identify the needs and monitor the implementation of the provisions of
section 4 of the Act which states 'where a child above six years of age
bus been admitted in 110)' school or though admitted could not
complete Iris or herelementary education, then, he or she shall be
admitted in a class appropriate to hisor her age.'

Monitor the identification and enrolment of and facilities for admission of
children with disabilities and ensure their participation in. and completion
of elementary education.

Monitor the Implementation of the Mid-Day Meal in school.

Money if received by SMC for the discharge of functioning under the Act. shall be
kept in a separate account. to be audited annually. These accounts should be signed by the
Chairperson/Vice-Chairperson and convenerof the School Management Committee.

All the District Deputy Directors of Education/Education officer are to ensure that
School Manaeemenr Committee is constituted in each and every Govt. IGovt. Aided School. .. . .. ..~

under theirjurisdiction immediately.

(Amit Singla ~S)

Director of Edu ' tion

·TRlfeCoPY
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Copy tui-

J. PS to Hon'bJe Lt. Governor, Delhi.
2. [>S to lion 'ble Chief Minister, Covt, of NCT of Delhi.
3" PS to Hon'ble Minister of Education, GO\'" of NCT of Delhi.
4. The Commissioner, East Delhi Municipal Corporation.
5. The Commissioner, North Delhi Municipal Corporation
6. The Commissioner South Delhi Municipal Corporution,
7. Chief Executive Officer, Delhi Cantonment Board.
8. Chairperson, New Delhi Municipat Council.
9. P.A. to Secretary, Education.
10. P.A. to Director of Education.
II. All Addl, Directors of Education/Regional DlrectorszDlstric;

DDEs/EOslDEOslllcad of (;ovtiGovt. Aided Schools of Delhi through website
of Dirccrorate of Education.

t,Yr. OS (IT) to paste the above said circular on official ·...'ebsite of the Department.
13. Guard file.

(Amit Singla S)
Director of Educ tion

C)~~,.

TRllE COpy



GOVERNMENT OFNATIONAL CAPITAL TERRITORY OFDELHI
DIRECTORATE OFEDUCATION. RIGHT TO EDUCATION BRANCH

ROOM NO. 252, OLD SECRETATIAT. DELHl-1100S4; PH.23890097

F.DE.23 (6)/RTE/2011/ rq~ -<~oS
CIRCULAR

Dated: J 1· o2·~Ii'.~

Subject: - Elections for rfH:onstitution of School Management Committe~ under Section 21 of Right of
Children to Free and Compulsory Education Act, 2009 in Government and G2Vfrnment
Aided Schools of Directorate of Education

Reference circular No. F.23(6l/DE/RTE/2011/520-533 dated 25.03.2013 on the SUbject,

"Guidelines for composition of School Management Committee (SMC) under RTE Act and its functions'

(Copy attached). The SMCs constituted have completed their tenure of two years. Therefore, elections

for reconstituting them in the Govt./Aided schools of Directorate of Education are to be conducted as

per the aforementioned circular.For this the following directions are issued for strict compliance by all

concered:-

1. A letter in Hindi be sent to all the parents by the Principals/HOS of these schools to the parents

inviting them to cast their votes to elect 12 parents to SMCof the school on a pre-decided date.

(Format A attached)

2. The parents be asked to apply for nomination in case they wish to stand as a candidate for these

elections.

3. The class teachers of all the classes would prepare in advance the list of parents of the class

along with the particulars of the children to know the number of expected voters.

4. The letter to be sent to the parents should include the following details to be given by the

parents on a plain paper in casethey wish to be the candidate>

(a) The name of the parent along with his/her residential address and phone/mobile number

and a photograph.

(b) The name of his/her son/daughter studying in the school along with his/her Class/section

and roll number.

(c) About himself/herself and his/her proposed contribution to School Ma.nagementCommittee

in case he/she is interested and is elected asa parent member.

(d) Signatures of 10 other parents, who support his /her candidature along with the names,

class/section and roll numbers of their children who study in the school.

(e) The parent shall submit his/her nomination to the class teacher of theelass/Section in

which his/her child is studying.

5. Thesenominations would be scrutinized by the Principal/HOSof the school with the help of the

teachers and the record of the school regarding the veracity of the information provided. In case

of any discrepancy the same may be got rectified from the concerned parent.

6. A ftnallist of candidates would be prepared and the information provided would be put up on

the notice board of the school in public domain for other parents to see the same.

7. For all these activities the following tirnellnes should be strictly followed:­

(a) Sending of invitation cum nomination letter 01/09/2015

(b) Receivingof signed intimation to come for election 03/09/2015.

(c) Receivingof nomination form 04/09/2015.

(d) Scrutiny of nomination forms 05/09/2015.

(e) Correction of data and display of list of candidates07/09/2015.

(f) Date of elections (if necessary) 11/09/2015

(g) Declaration 'of result 14/09/2015

8. The processof conducting voting would be as under-

(a) The parents would be asked to read the particulars of the candidates on the school notice

board for making up their mind.

(b) On the day of election only one parent/guardian will come to the classof their child. The

class teacher/ teacher conducting the election will obtain their signatures on the



attendance sheet (Format B Attached). The parents may be asked to bring an to proof if

necessary though it is not a compulsion.

(c) The class teacher would read out the names of the candidates and the parents would be

asked to raise their hands in support. It should be ensured that only one vote is cast for

every elective post on behalf of each child.

(d) The number of hands would be counted and the number indicated by the class teacher

against the name of the candidate on the 'Statement of Votes Cast' (Format CAttached)

(e) At the end of this exercise the class teacher would get the signatures of 3 parents present

as witness and also put her/his signature.

(f) These papers would be deposited with the HOS/Principal who along with a group of

teachers would count the votes for each candidate.

(g) The final result would be declared on 14109/2015 which would be prepared after ensuring

that the requirement of atleast 50% representation to women and representation to

SC/ST is fulfilled. For this the highest number of votes received by the candidate in the

category will be considered. The statement of overall result would be prepared.(Format D

Attached)

(h) The selection of teacher (Convener), and three special invitee teachers and social worker

connected with education would be finalized before the declaration of result.

(i) The elected parents shall elect a Vice-Chairperson amongst themselves. Any decision of

the SMCshall have the concurrence of the elected Vice-Chairperson.

(j) Where the number of nominations does not exceedthe number of members to be elected

l.e. 12, the nomination shall be declared uncontested.

(k) If the number of nominations falls short of numbers to be elected, the remaining

vacancy/vacancies shall befilled through nominations by the Directorate of Education.

9. The Principal/HOS would ensure selected videography of the entire process and also a

photograph of the same.

10. The final result must be signed by the Principal/HOS & Parent Vice-Chalrperson. They will also

submit a declaration that the entire process has been conducted in a transparent and fair

manner and that the Composition of the new SMC of the school is in accordance with the

Circular dated 25/03/2013 in this regard to the District DOE. A copy of the same would be
preserved in the school also for record. (FormatE for Declaration is attac~ed).

11. The final composition of the entire School Management committee would be filled in Format F

attached and duly signed by them all and also ODE (Zone)and ODE (District).

12. All the formats attached with this circular would be got printed/prepared by the HOS in time for

use by the concerned staff. After use these would be preserved in a file as a record and also to

deal with any disputes that may arise.

13. A photograph of the entire SMCmay be taken and preserved in the school for record.

14. The District DDE shall appoint an observer who will oversee the entire process.

15. Any dispute in the process would be sorted out by District DOE and he/she would be the final

authority in the matter whose decision would be binding on all the parties.

16. The Principal/HOS would ensure that the online entry of the new SMCbe made by 21/09/2015.

17. The names and contact numbers of all the newly elected members of SMC would be displayed

prominently in the school.

18. The principal will also issue a photo 10 to all the newly elected members of the SMC with his

signature and Stamp.

19. The final composition of the reconstituted SMC, should be as follows;·

• Actual Designation
~........",. -

S.No. Status in SMC No. of Members

1. Principal/tiCS Member/Chairperson 1

I
""""

2. Parents/Guardians of Students I Members 12
,...

3. Area MLA Member 1

4. Social Worker in the field of Education Member 1

TR~~PY



1
5. Teacher of the School

Notes:·

Member/Convenor 1

(I) Eight members of this committee have to be women.

(ii) One Social Science, One Maths and one Science teacher shall be special invitees.

(iii) Vice~Chairperson shall be from amongst the Parent members.

(iv) Representation of SC/ST community must be ensured.

Encl: Asabove.

(B~l
Additional Director of Education (RTE)

All Addl.DEs/RDEs/DDEs/Branch Incharges/HOS of Govt./Govt. aided schools of DOEthrough

DEl-E for strict compliance

Copyto:-

1. 050 to Hon'ble LG., Govt. of NeT of Delhi.

2. 050 to Hon'ble Chief Minister, Govt. of NeT of Deihl.

3. OSDto Hon'ble Oy.C.M. &Minister of Education, Govt. of NeT of Oelhi.

4. P.S. to Secretary, Department of School Education and literacy, Govt. of India,

Shastri Bhawan, New Delhi-110115.

5. P.S.to Secretary (Education), Govt. of NeT of DeIhl.

6. P.S. to Oirector of Education, Govt. of NeT of Delhi.

7. AddI.DE(School)

8. Oirector(s) of Education, MCOs(East/North/South). NDMC,and CEO (DCB)with the

request to take similar measures.

9. OS{lT), to upload on the website of DOE.

to. Guard File.

BIN B HAN

Additional Director of Edu tion (RTE)

TR6e:=coPY



GOVT.OF NATIONAL CAPITAL TERRITORY OF DELID
DIRECTORATEOF EDUCATION, RIGHT TO EDUCATION BRANCH

ROOM NO. 252,OLD SECRETARIAT, DELHI-ll0054; PH. 23890097

No.F.23 (6)IDElRTEJ2011/Pt. Filelf8o&- '<alb Dated: 06/ (J t'lOII

CIRCULAR

Sub.: Elections for re-constitution of School Management Committee under Section 21 of
Right of Children to Free and Compulsory Education Act, 2009 in Government and
GovernmentAided Schools of Directorateof Education.

"Guidelines for Composition of School Management Committee (SMC) under RTE Act and
its functions" (Copy attached), were issued vide Circular No. F.23 (6)/DEIRTE/2011/520-533
dated 25.03.2013. Accordingly, the SMCs were last constituted in the year 2015. They have
completed their tenure of two years. Therefore, elections for reconstituting the SMCs in the
Govt/Govt, Aided schools of Directorate of Education are to be conducted. In this regard, the
following directions are issued forstrict compliance by all concerned:-

1. A letter in Hindi in Format 'A' should be sent by the Principals/Heads of Govt, and Govt.
Aided schools to all the parents through thestudents inviting them to file the nominations (if
they are interested) and to cast theirvotes to elect 12parent members forSMC oftbe school
asperschedule given in Para6 below. (Format'A' is attached).

2. The nomination from parents whose only child is studying in highest outgoing class shall
not be entertained as they will be members only for fourmonths. The parent may be asked
to file the nomination as a candidate for these elections who can spare time for the SMC
meetings which are to be held twice in a month. The parents are to be asked to bring an ID
proof.

3. The nomination of the parents should include the following details to be given by the
parents on a plainpaper ill case they wish tocontest the SMC election as a candidate:-
(a) The name of the parent along with his/her residential address and phone/mobile number

alongwith a photograph.
(b) The nameofhislher son/daughter studying in the school alongwith his/her Class/section

androll number.
(c) About hiraselfrherself and hislher proposed contribution to School Management

Committee in casehe/she is elected to SMC as a parent member.
(d) Signatures of 5 other parents, who support his/her candidature along with the names,

class/section androll numbers of their children who studyin the sameschool.
(e) Theparent shall submit his/her nomination to the Class Teacher of the Class/Section in

which his/her child is studying.
4. These nominations would be scrutinized by thePrincipallHOS of the school with thehelp of

the teachers and the authenticity of the details therein be verified from the record of the
school. In case of any discrepancy, the same may be got rectified from the concerned
parent. No rejection of nomination is to be made on trivial grounds. If any nomination form
is rejected, the reasons of the rejection should be recorded in writing and the concerned

parent should be informed about the-same, TRW=C--0PY



5. After scrutiny, the final list of candidates would be prepared and will be signed by boththe
HaS and the Observer. The list of the candidates along with the information provided by
them would be put up on the Notice Board of the school in publicdomain for otherparents
to seethe sameon theday of election.

6. Forall these activities the following Timeline should be strictly followed»
(a) Sending of information to the parents regarding the election and to file nomination in

Format 'A' 17.1 1.2017 (Friday).
(b) Receiving of signed acknowledgment part of Format •A' by the teacher 22.11.2017

(Wednesday).
(c) Receiving of Nomination Forms in plainpaperon or before 23.1 1.2017 (Thursday).
(d) Scrutiny of Nomination Forms and preparation of list of Candidates in Format •B' on

24.11.2017 (Friday).
(e) Preparation ofVoting Sheet in Format 'c' 24.11.2017 (Friday).
(t) Date of Elections 25.1 1.2017 (Saturday) (8.00 A.M. to 11.30 A.M. for Morning

Shift/Single Shift) & (1.00 P.M. to 4.30 P.M. for Evening shift).
(g) Declaration of Result 27.11.2017 (Monday).

7. Theofficers and Superintendents working in Schools and offices of Directorate of Education
will be deputed as Observers on the day of the SMC election who will oversee the entire
process as per the list, to be issued by HQ.

8. Theprocess of conducting election would beas under:-
(a) All the formats from A to E attached with this Circular would be got photocopied by

the HOSs in time as per the requirement. The expenditure on photocopies can be
met out from the budget already allocated under the Major Head-"2202 02 05397
00 27 Vidyalaya Kalyan Samiti (VKS/SMC)". No additional budget will be
allotted in this regard. No refreshments will be provided by the school except
arrangement for drinking water.

(b) The nominations received will be finalised after scrutiny and the final list of the
candidates will be prepared in the Format 'B'. This list of candidates will be
displayed/pasted in all theclass rooms on the dayof the election.

(c) The parents would be asked to read the particulars of the candidates on the school
Notice Board in order to know about thecandidates on the day of theelection.

(d) The class teacher/teacher conducting elections will prepare Voting SheetIVoting
Chart for each class with names of all the parents of the students studying in hislh.er
class in Format 4C', in advance. He/She may use more than one voting sheet as per
the number of students in the class. If the parent has more than one child studying in
the school, the parent will be given a chance for voting only in the highest class in
which his/herchild is studying. If two children of the same parents are studying in the
sameclass,he/she cancast voteonly foronechild•(Format 'C' attached).

(e) The class teacher will conduct the voting in the Voting Sheet by calling the names of
the parents one by one. He/She will facilitate the parent to check the list of the
candidates pasted on the black board and to put tick mark (v") against 12members out
of the nominations on the voting sheet against their numbers. The parents will put
crossmark (X) in theremaining columns.



(f) The following instructions to be taken care of by the teacher while conducting
elections>

1. Either father or mother/guardian (whose name is already registered in admission
form) can cast the vote forthelr childstudying in the school.

ii. The voting through indication made bypencil will be rendered invalid.
iii. If the indications are madeagainst more than 12members then the first 12 ticks will

be considered as selected.
iv. Overwriting in the indication made in the voting sheetwill renderthe vote invalid.
v.· No secondchancewillbe allowed to the voterin all such cases.
vi. It shall be ensured that any parent who comes to the school during the designated

time for the SMCelection should beallowed to cast vote.
(g) Afterthe elections, the teacher will count the votes in favour of eachcandidate and fill

it in the Format 'D'. He/She willmark' Absent' against the column in the voting sheet
ifany parent is absent.

(h) At the end of this exercise, the class teacher will get the signature of any otherteacher
as Checker in Format 'D'.

(i) The Formats 'C' & 'D' would be deposited with the HOS/Principal, whowill do the
final counting with the help of any responsible teacher and prepare a summary in
Format 'E' which will be signed by both the HOS and the Observer. Both these
officers shall be equally responsible for the declaration of the final results.

(j) The final result would be declared on 27.11.2017 which would be prepared after
ensuring that the requirement of atleast 50% representation of women and at leastone
representation of SC/ST is fulfilled. For this, 50% women candidates i.e, 8 out of 16
and one SC candidate i.e, lout of 16 shall be selected first as per merit. A separate
merit list will be prepared for the remaining candidates to select other members. The
selection of teacher (Convener) and three Special Invitee Teachers would be finalized
by HOS as per his/her choice, before the declaration of result. The Social Worker
connected with education will be nominated by the DDE (District). The final
composition of the newly elected School Managing Committee will be prepared in
format 'F' whichwill be signed by boththe HOSand the Observer.

(k) The first meeting of the SMC may be called on the next working day of the
declaration of the result i.e, on 28.11.2017 (Tue), The elected members shall elect a
Vice-Chairperson amongst themselves.

9. If the number of nominations received is less than 12, the nominations received will be
considered as elected. For the remaining unfilled seats, the elected SMC members (atleast
8) will nominate willingparents afterpassing resolution by majority of votes.

10. AU the records would be preserved in a file to deal with any disputes that might arise in
future.

11.Any dispute in the process would be sorted out by District DDE and helshe would be the
final authority in the matterwhose decision would be binding on all the parties.

12. The PrincipallHOS would ensure that the online entry of the new SMC be made by
02.12.2017.

eo~
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13. The names and contact numbers of all the newly elected members of SMC would be

displayed on the Notice Board of the school on 27.1 1.2017.
14. The Principal will also issue a photo ID to all the newly elected members of the SMC with

his/her signature and Stamp by 2nd SMC meeting. It will be compulsory for all SMC
members to carry this photo ID whenever they come to school.

15. After the SMC elections, if the SMC falls short of Parents members due to the vacancy
arises out of the reasons such as theirchildren passing out of the school, resignation of the
member etc, then the vacancies upto four may be nominated by the remaining eight
members by passing a resolution. If more than four parent members are needed in a SMC,
then fresh applications should becalled from the parents of the school.

16. The final composition of the reconstituted SMC, should be as follows.-
S.No. Actual Designation Status in SMC No. of

Members
1. Principal/HOS Member/Chairperson 1
2. Parents/Guardians of Students Members 12
3. One member of the committee shall be an Member 1

elected representative of the local
authority

4. Onemember shall bea Member 1
Social Worker involved in the field of
Education

5. Teacher of the School Member/Convener 1

Important Note:-
(i) It may be ensured that atleast eight members of this committee should be women

candidates.
(ii) One Social Science, One Maths andoneScience teacher shall be Special Invitees.
(iii)Vice-Chairperson shall be from amongst the Parent members. It may be ensured that
the Vice-Chairperson of theGirls schools is a woman member.
(iv) Representation of atleast onemember from SC/ST community must be ensured.
(v) Defacement of the school building and Pasting ofPosterslBilIs in theschool premises

are strictly prohibited. Two Teachers and Estate Manager will be given specific
responsibility to ensure there is no defacement of property / walls and no posters etc
are pasted.

(vi) No Loudspeaker/Mike will be used inside ornearthe school premises.
(vii) Thecrowding of parents in theschool premises or near the school premises is not

allowed.
(viii) Anyparentwhois found disturbing the school atmosphere or harming theschool

property/misbehaving with the staff conducting elections will be debarred from
contesting the election and entry into the school premises on the dayof the election
till the declaration of theresults.

(ix) Parents who have cast their votes shall beasked to leave the school immediately
thereafter.

(x) TheHOS seekthehelpof the local Police personnel in theconducting theelection by
sending request to the Police Station concerned, in advance.

(xi) Nochildren willattend the school onthe day of the, election i.e on 25.1 1.2017. This is
to be intimated to the students, well in advance.



(xii) The HOS will allocate duties and brieftheGuards/Teacher in advance,

Thisissues with theprior approval of thecompetent authority.

Enel: As above.

(1 ~\ /1'-- /,~J /

(4;r~
ny. Director of Edu~lon (RTE)

( NTAJ)
Dy. Director ofEducation (RTE)

All Addl. DEs/RDEslDDEslBranch In chargeslHOS of Government/Aided schools of
DOE through DEL-E for strict compliance.
Copy tot-
1. osn to Hon'ble L.G., Govr, of NCT of Delhi.
2. OSD to Hon'ble Chief Minister, Govt. ofNCT of Delhi.
3. osn to Hon'ble Dy. C.M. & Minister of Education, Govt. of NCT of Delhi.
4. P.S. to Secretary, Department of School Education and Literacy, Govt. of India,

Shastri Bhawan, New Delhi.
5. P.S. to Secretary, (Education), Govt. ofNCT of Delhi.
6. P.S. to Director ofEducation, Govt. ofNCT of Delhi.
7. Spl, Director of Education (Aided School Branch), Govt. of NCT of Delhi.
8. Addl. DE (School).
9. Director (s) of Education, MCD (EastlNorthlSouth), NDMC, and CEO (DCB) with

the request to take similar measures.
10. OS (IT), to upload on the website of DoE.
11. Guard file.
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GOVERNMENT OF ANDHRA PRADESH
SCHOOL EDUCATION (PROG.II) DEPARTMENT

Memo No. ESE01-SEDNOSPD/11012019-PROG-1I Dated: 15.09.2019

Sub: SE - SSA - Conduct of Elections to form School Management Committees ­
Orders - Reg.

Ref: From the SPD, SSA, Lr.Rc.No.3320/SSAIAPIA6/15, dt. 26.08.2019.
---xxx··-

In the circumstances reported by the State Project Director, SSA in the
reference cited and after careful examination of the matter, Government hereby
permit the State Project Director, SSA to conduct elections to form fresh School
Management Committees in the State as per schedule below subject to change the
name of the School Management Committee as either Parent Monitoring Committee or
Parent Committee:

S.
No Date Activity to be conducted Time

1
16-09-2019
(Monday)

Issue of Notification to Conduct of
Elections to SMC Members, Chairman f:t
Vice Chairman lOAM

3 P.M t04 PM

9 AM to lPM

2PM

Conduct of
the Notice
Classes

t for Conduct of
its display in the

e PrimarylUpper Primary

Display of Voter List for
Elections to SMC Members
Board of Prima IU er P
Calling of Objections
Redressal of Grievanc
Finalization of Vot
Elections to S
NoticeBoard
Schools

16-09·2019
(Monday)

19-09-2019
(Thursday)3

2

Conduct\: ections to SMC Members
Finalisalfon of Elected SMC Members
&: Formation of New SMCs 7 AM to 1PM

4
23-09-2019
(Monday)

Conduct of Election of Chairman &. Vice
Chairman b SMC Members
Oath taking by SMC Members, Chairman f:t
ViceChairman

1.30 PM

2.00 PM

Conducting First SMC Meeting
3.00PM to
3:30 PM

2. The Commissioner of School Education and the StateProject Director, SSA shall
takefurther necessary action accordingly in the matter.

B. RAJSEKHAR
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Commissioner of School Education, AP, Ibrahimpatnam, Vijayawada (w.e)
The State ProjectDirector, SSA, Patamata, Vijayawada (w•.e)
Copy to:
PS to Prl. 5ecy, SE
PS to Minister for Education.
SF/SC.

llFORWARDED::BY ORDERll

{}~
TRUf:COPY
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By Speed post ~

PROCEEDINGS OF THE COMMISSIONER OF SCIIOOL Ef){JCATION &
EX OFFICIO STATEPRO.JECT f)IRECTOll,

SAMAGRA SHIKSHA, TELANGANA, HYDEHABAD
Proc.No.275I1SSA/CMOrr4/2018, dtt l 8.1 1.2019.

Sub:-TSS Hyderabad-Selection of School Management Committees in the
State -Take action -Reg

Read:-l )G.O.Ms.No.4 I. School Education (PI:-SSA) Dept., dated 19.06.20 J3.
2.This office Proc.Rc.No.2S77/T5/CMO/20 IS.dt: 18.07.20)6.
3)This office Proc.Rc.No.275I/SSA/CM()/T4J20 )8.dt:30.07.20)8.

4)This office Proc.Rc.No.2751/SSA/CMO/r4/20 )8. dt:30.0 1.20 19.
5)This office Proc.Rc.No.2751/SSA/CMO/T4/2018. dt:30.07.2019.

(ii)(iv(dl@/j(m
"-./ '-.:./ ~-'" -- ...._,,¥

The attention of all the District Educational Officer & Ex-Officio
District Project Officers in the State is invited to the references read above and
they are requested to take action for formation of new School Management
Committees by 30.11.2019 as per Rule (19) ofG.O.Ms.No. 41. SE(PESSA)
Dept. dt: 19.06.2013 and submit compliance.

The schedule for selection of SMC members are enclosed herewith.

Encl: Copy of the G0.41 enclosed.

Sd/-T.Vijava Kumar
Commissioner of School Education

Ex-Officio State Project Director

To
All the District Educational Officer & Ex-Officio District Project Officers in

theState.

nr.c. Attested /i

T~OPY



SCHEDULE FOR CONDUCT OF SMC ELECTIONS

02.00PM

and Redressal

. ", _ -.

ian & Vice I l.30PM

._ ·.•.•• 1~:9.Q.I).&iio ~!~:gQJ)rY1J

·--0- -9.~:0400 ·1

!

ian
t of Election to i

ard of Primary 11

ols

duct of Election 11.00 AM
Ice Board of the
igl~ S~_hQS~I~: m.m __ .•__._•• 'm ._---••._.• m.1

tion of SMC 7.00 AM to 1.00 PM
Me Members &

I SI.No.
--

Date Activity to be conduc-
I I.

22.11.2019 Issue of notice to conduct of EI
I: (Friday) Members, Chairman & Vice ChairnI .•~. ___.__.__..>._.____ ~_._ ....__.......~ ..........~_~""~~_,._m'_. __""~mw.'"o._.w.~,.__•. ~ ____ ,....•... "n

!
22.11.2019

Display of parents list for condue
I 2.

(Friday)
SMC Members In the Notice Bo
/Upper primary Classes! High ~~hl?_.., f-,

23.11.2019
(Saturday) Calling of objections on parents Jist

3. and of Grievances ifany
25.11.2019

f------ .... (~~~9.~y)

26.11.2019
Finalization of parents list for con

4.
(Tuesday)

to SMCs and its display In the Not
__p~~_~!}' !Uppcr Primary Sc.hoolsl II

Conduct of Election for selec
Members.Finalization of elected S

5.

I
30.11.2019 Formation of New SMCs.

__A_¥'~y_.·.• ,,·~__ ··,,·.·_· ., ••

(Saturday) Conduct of Election of Chairn
Chairman by SMC members1

I

_.._"..__~__J_._._.________~ Conduct.First SMC Mc~tinlL..__

Sd/-'r.Vijaya Kumar
Commissioner of School Education

Ex-Officio State Project Director

/1 T.C. Attested II



1; I
GOVERNME OFASSAt\1

EDUCATION (ELEME TARY) DEPp\RTMENT
, DISPUR,GWWAHATI·6'

\ ,
ORDE~BY THE GO 'ERNQR OF ASSAM

NOT1FI ATION

(Contd....... 2)

Function of the Managing Committee:­

Monitor the working of the schools. ,
Prepare and make recommendations for School Development Plan on the basis of
which, grantswillbe made by the Govern ent or othersources, . f
. I

Monitor th~ utilizatiorr.of.the grants r~c lved from the iGov~rnment, Autonomous
,Council or lpcal al.lthQrity or any others~u ceo \ .

Perforrr,t such other function as maybe nCitified bythe G6ternll1ent.

\ 'l '
\ \
I

(iv)

(iii)

(2)

(i)

(ii),

Date~Dispur, the3rd AllQusfZ011
i
!

No, PMA.'627/2010/Pt.1149 ,: In supers ssion of all th~.earlier Govt. Orders>and
Notifications and in exercise of/powers confer ed under section 21 of the RightOf Chilgren
to Free and CompulsoryE.ducationAct,~009 the Governor ~f Assam is pleased to notify •
the norms for. con$titution as well as the. po ers and functIons of .School Management
Committee·of.Govt./Provincialised elementa schools (LP, 4P. ME Madrassa)of Assam

.::t~;~f;::::::::s::~~r:~:a:a::I::o::::f:::UW?~
purpo~~s'of>~ection 21.:- .•••..... ~. \

(i) A§C.hOO,' Maf'l,agementc.ommitte,e .S.haH be. formed for each school. T.,hiS,.WOUld be a
perman~nt.;Body ofwhich, the Preside t and Membersshall have a term of three.
years. '. However, th.eY Sh,"all co.ntinl.l.e t~ function bevdnd three years till Jhenew,
President and Members take over. fforts should ~e made to form the new
Committee one monthbeforetbe expiry f the term of t1e out goingComr:nittee. ' ,

(ii) ~f~O~::~:::::!g~:::::::~:;J ~::i:::I~:l:::~:::n::::C:~:~~:
or weaker section .and one ofjthem shall bel from parents/g\Jardians of
disabled child (if any) in theschool; i

(b) .President and Vice preSiden~ shall be $elected/elected from the
I parents/guardians member onlya d oneof them must be a woman;

(c) No·parentlguardian can be the P sidentor VicefPresidentof more than one
SchoolManagem~nt Committee rrespective oOre fact tMat ,his/her children
stu~y in morethan oneschool. i.... '

(iii) One inerflber s.hall l.?e from amcmg cone med local aut~orityof the area,'where the
school is::;itu8\ed. j

(Iv) one.member shall be from among tea hers'of the sc~ool<concernedllocalhealth
wor~ers/anganwadi workers. '. 'l ' \

(v) One mernber vshalt be jrom>among G~onburahlvillage Headman/Col1lmunity
Nominee (where there is no Gaonburah •illage Headman) in the village where the
school is sjt~ated, .>I! '

(vi) HeadTeacher/Head Mastershall be Me ber-Secretary.!
, I

(vii) Minimum fifty percenfofth~above comm ttee. members ~hall be women.

\



t) i
(3) Selection/election of the President anti Member of stJiC:-
(i) The Head·Master/Head Teacher. of t~'e concerned S?hOOI shall 'convene a Qeneral

meeting of parents, the adult memb. rs of the ViIla~elTeaGargen areaMlarQ/NC
areacon~~rneq .. warg members/co neil/or, Gaonb~rahNilIage. Heaqman,<Loc~1

HeaIth Worker/p.,ganwadi Workerswit .in fifte~n (1,5) dl:lYs from the date.of reqeivil'l9
the intimatipn frgm the competentauf/1ority'to consti~ute the SMC. He/Shehas to
give 7 (seven) days advance intimatio. to the concerned invitee regarding the date,
tim~, objectives andvenue of the me ting and also fiX it on .the notice board of the,
school andat least4-5,prominentplac s in the village~/ward concerned.

(ii) ThemeetinQ shall be organized on a c. nvenient dateso that atleastseventy percent
{70%} ·ofparents of the students 0 schools, adul~ members of the respective
villages/ward of the school and. the ex-officio members to be inducted in the
committee .rernain present. and take part in the proceeding. Any of the .senior
persons pr~.sentin the meeting m~y pr side over the ~eeting. I \

(iii) Selection of/the President, Vlce-Presl ent and memb~r$ of SMC shall be made ~y
the· parents/guardians~of the students f the school among themselves ina meeting

. . i . ... .. ", I ,
specially cql1vened forJhe purpose by he Head mast~r of the concerned school as
far as- possible ina un.animous mann r. In case, offaHure to select thePresident,
Yice-President and th~ members. una imously the prdcedure ofel~ctionby Casting
votes ofparents I.guardians maybe ad, pted subject t~' the approval of the observer.
The Dep.uty (n~pector of Schools/District Eleme tary Education Officer/Sub
Inspector ofSchools Shall be present in the meeting a observer andensure holding
of such. election ina free and fair manner with partlclpatlon of maximum member of
parents/guardians, . \ I

(iv) The:meeting.shall.selectfelect the•req~ired number. ot members in the manner as
indic';lted under s.eriaLnos eii) to {vii)iof sub-rule (1~ of rule 13. The resolution
adopted in th~ mei?tingshall clearlyindjcate the name, ofthemembers of the SMC
so s.elected/~lect~dandalso indicatet~e name of twoipersons selected/elected for
the posts of PresidenWice-Presidentr~spectively, Th~ resolution shall contain the
signature of each and everyparents/guardians present in the meeting and shall be
submitted to the.pistrictElementary E~ucation Office~ concerned within. tw9 days
from thedate of adoption of such resolution. ! . ,,'

(v) The' bi§trictl;:lemE;ntary Education O~icer, after examining the resolution, Shall

~~~fJ:hlheO~fm~f.()f t~~e ~~~~~ a~tr~~en~~~~n~r i~~:~t~;:l~~t:~t~ Vifh~
parents/guardians for the purpose, ponsidering th~c?mparative ,educational
qualification, aptitude and willingness to work for the 'be~~rment of the school of
these two persons, alongwith the name bf members as perresolution adopted in the
meet'.tn9 withinthree. days from the datt. of receipt of ~he resolution and provide a
copy of the approval orderin Form No. IV to the concer~ed SMC.

(vi) The concerned District Elementary Ed~cation Officer \Nill.ensure recei~in9 of the
proposals from SMC and get it approve? within a mont~ fr{)mthe date of intimation
given to the S.Me con.eerned for its const!tutlon, I . .

(vii) The commumty nommee should have sound knowled~e and solid background of
educational development activities. .... \ " i. ."

(viii) TheSMC,.bYa'resolutlon mayco-opt tw~ educationists/ isenior citizens as advisor of
the. SMC. However, the advisorswiH nei~er be treated ~s member.S of the SMC nor
will have any rightof voting in decisions trking matter of The SMC concerned.

(ix) Theteacher of any s.choolcan be pa. 00\ members of S~C otherthan the school in
which they are teaching but in no caf,eN~/she maybe the President! Vice. President
of thatSMC. ; t

{x} .Tt'le Constitution of newSMC comel intoeffect from! the date of the issue of the
apprcval orderby the District F ,i'ltaIY IEducation Offic~r in FormNo. IV.

lR~p~ (Contd .....3)
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(4) RUles of Business: \

(i)~~~r~v~Fon~:tq~~~\~e:~~h~~~~b~it~~cr~~a~~\Wed;~~f~h~~~jn~6~~~i~:
members of newly.constituted as wel~ as the outr~oip9 SMC about thE' Qate,. time
~ndVenu~s otits meetil'l~'Ni}h pri~r, approval'. Of \tge Pr~sid~nt.9f.th~igewlr
constitutedSMC.« Ii,.' I ••..•••••••. .••.•.•.... ..'. .•.

(ii) All the records and documents, financ,al and non finahcial, shall be handed over to
the newly constituted SMC in this me'ting and the m!nutes on this meeting should

, be signed by the Presidents and If'Iembers of both the outgoing and newly
constituted SMC. \ \

. (iii) The SMC should. meetat least once e;very month thereafter. Fifty percent (50%) of
total members of$MC' shall from the quorum. Since t~eSMC has the n:~sponsibility

of approving the absentee statement 9f the teachlng~nd the nonteaching staff' of
tpe school, the meeting mustbe held brore the lastwqrking dayoflhe month...•

(iv)'fherTleetingshaU be presided over by\ the Preside.nt ~r in his absence,'by theVies
.President·or in. a?sence of .the president and the ViceI President, by anyone of the
seniormeinbers of SMC to beselected IbYthemember,present.

(v) The Pr~sident shall calla sp.ecia! meett9 of the .SMC ~fmorethan fifty (50) percent

(Vi) i~~~;:t~i~·:~:~:n~aCrym;;::a;i:~Ui~::;O:~t. asaY~9riZedbY him,Jhe Qeputy
InspeQtOf of SchoolsI B{ocK~lementanfEducatiOn()ffiper concern~f,ishallhavethe
atithotitytolssueg,irection forhol91n9 t~e meeting ofStYtP as andwhen required for.

(vii) The offjcialsof Educationl Other depart~ent (s) may attend the meeting ofthe SMC,
I butwHlnot hl=1vethe right to vote fW an~ decisions makirgmatter.

(viii) The pr~ceedin9 o~ each and every m~eting of the srttc shall be recorded by the
Memb~rSecretaryin the register speciailly kept for this ~.urpose. . .

(5) Removal of President/Members OfSMc\and filling ~p' fvacancies:. ••.• .i'
(i)·' 'If anyvacancY is caused dueto resigna~ion, removal 0 death of the President;· Vice

President ora member, the same. shall be filed up inao;cordance with the procedl.lre
laid down inthese rules for the selectior/ election of President; Vice President and
Members. '.\

(ii) ApersonshaUnofbe qyalified to be ~reSident, Vice President or Member of the
SMC aflf,i can be r~rnoved byfhe$MC Ithrough a r~solution signed by atl.e88t two;.
third Members present in the·meeting ~f the committe,e.which should not be..Iess
than orequalto fifty percent (§O%). of t~e total member~ 8f the committee .. or by the
Di~trict <;Iemen.tary Education ..Officer 'fter satisfying ,\'himself/herself of the facts
through an enquiry if - . '. \ ...
(a) . he/she is convicted by the court cpf lawfor offence$ involving moral turpitude

oranY9ffence under section. 30i/363/366/37§/3.95/409/465/468/477(A)/493!
494 of the I.P.C; \': .. ,. '

(b) .h~/sheceas.~s to bea citi7en of In~ia; \

(c) hefsheceases to. be a re~id~nt ofIthevillage/wl=1r~ in whichthesghoolfalls or
Ceases ito haye his/her ct-uld In thelschool (for the\parent members .only);

(d)he/she declared insolvent orunso$nd mind .....;

(e) he/she is. found guilty of m<:,condukor negligencelof duty.

(iiij ~~, re~::~~i::O;:~e~;e;;n;:~~;~t;~e~:Sr:h:f~::~~ $~~n cQn,~
il1~07ffectfromthe <late Of tflea'pprova~"of resolution.o~ SMC in this r~garcl by the
Dlsmct El!mentary EgduC2itlOn Officer conferned. i

I ' (Contd...,4.)
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(iv) If the Member Secretary of the SM~ is found to belnegligent in performing his/her
duties, particularly with regard to call1pg of meeting of the committee as mandated in
these r!Jles,b.oOKS andrecoFdskeel\'ing, communiQ~tin9. SMC's resolutions to the
competent al,lthorities,submittingr~p~rt to the competent authority as sough for etc.,
thr SMp may bYaxesolutioni~i9ned ~y merethan fiftY percent(50%)of it~members
can recommend diSCiPlinaryaction~gairist the Mef11berSecretary conce'rnedand
th~' Deputy Inspector of Schoolsl Blo k Elementary Education Officer sha.ll. be duty
bO.und to conductan enquiryover thi and to SUbmit.re.port to the DistrictElementary
Education Officer for necessary actio within fifteen;(15) days from the date of the
receiptof the resolution. ! .i

• j i
(6) Dissolution of SMC: 1 \

(i) The SMC may bediss?lved,if fOlln ~ negligent of Its duties.and responsibility as
assigneg in these. rules, non-cornpl ant to Govern~ent Orders or .and non.co~
operative towards the implementatio of the Goverrltment funded schemes for the
improvementof the schools and the acadernlc envlronment.ln the schcol, by an
ord~r oftMe Distrieti;lementaryE;duca ion Officerontma basis of:-

(a) a>res~lutionadoPtedin a meting of the p~rent at least hundred (100)
numbers or seventy percent (7 %) of total par~nts of students of the. schools
and the adult members .of the respective villasel ward to the effectthatthe
'School-Managing Committee has failedtp discharge its duties and
respons.ibil.ity effectively or ha~ been inactive~o.r' indifferent in.the matter.of
implementation of Governme~nt funded schemes for the improvement of
schoolsand the academic envir·nmentin the s9hools;

(b) An enql,lil)' ioto t~e complaint of negligenc~of duti~s and responsibility.:
noncompliance WIth Governm~nt Order andjlnstructtons orand non co·

~~:~~: f~~~~~~:,~~,,~el:~~~e~~~~ti~~d~h.r:~~:~~;;'~I:~~e;:
the schools. 1 \ .

, I;
(ii) TMDistrict Elementary Education Off!cer on receiving a resolution recommending

the dissolution of the SMCshall verifytpe facts that th~ meetingwas held in fact and
si9f'l~ture§.putcm the. resolution are of~enUine person~, Oncethe resolution isJollfld
to havebeen passed in a genuine man er, no furtherJt,1quiry.into the grounds shown
for reComrrtendationof dissolution shaI be required a~d the order for disso.I\.Ition of
the§MCshall be passed thereof. \ \

(iii) While receiVing cornplaint against a !SMC from corhmunityl organizationl Govt:
officials regarding non-compliance of povt. order/im~1(uction, negligence of. duties
and responsibilities, non-cooperative tp implement Gbvt. funded schemes for the
·improvement of school, the OistrictEI~mentary Educ~tionOffjc~r will. institute.an
inquiry into the matter and subject tot~e authenticity ?f the complaint shall pass a
reasenedcrderfor dissolution oUhe S~C concerned., .

(lv) TheSMCconcerned~hall stand disso~ved with effectjfrom the day of the ~rder of
dissolution. I \

(v) The District Elementary Education 0tteer shall' proyIdeone copy of theSMC
dissolutionorderto the Member SecretTtry of the SMC\coneerned, and-one shall be
retained atDeputy Inspectorof SChOOIS'IBIOCk Elementalry Education Officer's office.

(vi) The DistrictEtementary Education Offic/frshall take ste~s for constitution of the new
SMC within a mo~th of dissolution of thel

l
SMC concerner'

(7) Accounts and aUdit: . J '

(i) .The $MCshall have a Bank .'\ccount~o be operated~ointlY by the Presidehtand
Member ,Secretary for tran,clctionof ,.all sort of funds/grants received for the:
development of the schoot.

(eontd....S)
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(i)

I
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I ,
I , •

(ii) For specific reasons, or as per order] of the competknt authority, separate bank
account(s) may be opened in the namelof the School, ~hich is to be operat~d jointly
bythe PrT~idel1t!Vi9~-PreSiden~(lnqi~~mber.~ecretaf1loUoe SMC concem~d.

(iii) The. MeITlper-&.ecretary shall be respo~sibte for the maintenance of the fund/grant
receipt r13gister, cash book, stocklas~ets book andl payment register and safe
custody of theserecords. . ····i· I'

Ov) ~~:a~~~t~r;ir,cfh~Zo~~bl~ ~~~~g~~~~ ~J6a:n*~Of financial transactions
(v) TheSMCshall be duty bound to sUb",it theutilizatioo\certificate of funds/grantsJn

~:ds~;ra'Hl~ ~~t:b:~~ri~e~~i~~d~orm~ .rthe concernTd authority from where the

(vi) Auditof the $MC accounts shall be do~e annually at t~t; end of each financial year,
or as and'When required by the Governf11entor the competent authority.

(vii) TheSMCmayreceive fund throU9hsfibscriPtion, do~ation or grant et6. from any.

~~~tirtc~:~:;.i~r~~~z~t:~~~j~~~~~rils~~~~~ec:~6;u~~sd:~dl~¥:~~tr~~~~:o~i~~~~d.d
received a'l1d sl'er\t,assetscreat~d and labilities incurred. .,. .

." ...! •
I

(8) Powers and functions of theSMC:i

M0'1itorthe workln9. of the. school: ..•.! . t .... ..: '.' .
For conducive scho.el enviromnent: the SMC Sh811.takeall the.necessarystep$
for the growth aoddevelopment of the sphoolleading td, an educational environment
conduelvefcr attainment of academic eX;cellence by thephildren.

(ii) Attendanc;e monitorl119 of chil~ren: +~e SMC s~all t~l<e ~ffectlve steps to .e9sur~
cent percent attendance, retention anp completlon 0t elementary leyel oteach
children in~nd around the vicinity of the. S~chOOI. l'

(iii) Academic development: The SMCsh \I try to impro~ethelearning achievement
levelpf.the.. >qhildqm by (i) ti;lkingup. mi. ro-planning, sqhoolmapping and optimum

~:1i~~~:1:r~~~:~:!!Er~Wt~;~:f~~[~=~~~~«~~:~~1
(iv) Attendance monitoring of teaching anr. non teaching staff:

(a) ~~~tg:e~o~~:~in~t:sJ:;~~h~}~~I~~C:~~O~~p~o~~er:~~:o~~~~e~:~~~~~
statement. Since salary of the te~chers andnon-iteacning staff ofthe s.9hoof
shallQedisbursed on the strengthrof the absente~statement approved bythe
'SMC, the SMC must meetOne d~y before the la~tworking day of the mOnth
to consider and approve theabseptee statement pf the teachers andth~non
teachin~ staff of toe school..J\resplution to this effectshall be adopted .in the
prescribed proforma indicating the dates on whi9h the teacher/nol'} teaching
.steffwas absent, come-late or left ~arly. 1 .

(b)Checkin9 atte~danceregister:1heSMC 5h~1I t¥ve the 'power to checkthe

:~~np~~~~~~r~ijArt~~t~:gf:t~i~e~4h:r~~~~Chln9rtaff
aswell as the students

(c) ~b~~~:~~~~9o:t;ffa~~~~Je:1b:~~~~f~i~b:o;eC:~~:~~:~VbyObl~~:k~;~bt~~
of Schools/~lockElementary Edufation Officer u~le$s it has been endorsed
by the President of the SMC conc~rned. i

\ \i '
1
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(1)

(2)

(3)

(4)

i

\

Ii (S)
!
\

(d) R~porting to the higher authqrity: The SMC ~hall have the power to report
to toe competent authority by a ~esolution adop~ed by minimum oHifty percent
(50%) members of the committee, if a teacher i~Joundnot to, be fpllowing the
child centric and activity based" teaching ~arning processes and the
Government instruction(s) r$garding vario~s academic activities. 111e
Authority concerned shall be dUlY bound totak~ cognizance of the report and
~~tne~sa'Y actipnaga\nsl fe teacher cOTamed with i~timation to the

Preparatlon ofSthooi D.v~lo~l1le"t r.lan for the pur"o,e ofsection 22:· .. '

~~t~h~:il:~r~s9~~~~~ ~~:~~tt~~t~~~~ln~~ci~r~e:~~~h~~ilc~~tV:11~~~~::h~:J
~nderthe Act. \ ' \
The School Development Plan shall be a three year plan comprising three annual
sub-plans, ' I'I

\ ~
The School Development Plan, shall contain thefoliowiP9 details :-

, I i

(a) Estimates of class-wise enro.Jmettfor each year~

(b)'.Bequlrernent, over the three year period, of the number of· additional
teachers, including Head Te~chers, Subjec,. Teachers and Part time
Teachers. separately for Chasse~ I to Vand clas$es VI to VIII, calculated,.with
reference t().the norms.specineo in the Schedule;

(c) Physical requir~mentof additio~,al infrastructuT and equipments over th~
three yearpenod, calculated, With reference to the norms and standards
specified irfthe Schedule; i
.. i \

(d) Additional financial requirementlover the thre~ year period, year-wise, in
respect of (b) and (0) above, inpluding additional requirement for providing

, special training facility sp~cified i~ section 4, ent!tlements of children such as
free text books and uniforms, a~ any other additional financial re-quiremerit
for fulfilling the responsibilities of he school under the Act

The School Development Plan should be signed by ~he PresidenWice-President
and Member-Secretary of the School M nagement Committee and submitted to the
local authority before the end of the financial year in whi~h it is to be prepared.

I : , .

"
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~P'l
I \

tR

\ ' ... ~~\il '11

.' I~d. Eunus)
Commissioner & Secretary to the Govt of Assam

iEducation (Elementary) Department
Memo No. PMA. 627f2010/PtJ149-A \ Dated Dlspur] the 3rd August' 2011
Copy to :. \:

1, The Principal Secretary to Hon'ble Chi~f Finister, Assarrt Dispur, Guwahati-6

2. The O.S.O. to Hon'ble Min.ister, (Educatiqn), Assam, D.jS~.ur, Guwahati-6

3. The P.S to all Hon'ble Minister, Assam. Dispur, Guwahati-S
I . ~

4. The Hon'ble MLAs, Assam Legisl,,·;;;; A~sembIY, \

5, The Staff Officer to the Chief SeerAary, Assam, Dispur, Cfuwahati-S

6, The PS to Additional Chief Secn,lary, Edycation Deptt, ~ovt.Of Assam, DispOr,
. Ghy-a ,I

\ !
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20.

21.

22,

23.

24.

25.

26.

27.

h :' .
The p~ncii\fi~llP'?ta'¥to u:~ G0'l!' ~As,,:m, P&RP'D~Ett' Oiopur, Ghy~
The Princip~1 Secretarytotht) GP¥t. of Assam, Fin~nqe DepartmentDispur, Ghy~6

::::~~::Z~e~Zt~~~~:~::;::d~:\;i~~m,u~~~~,
The Principal Secretary to the Govt ot Assam, Laboufand EmploymentD~ptt,
Dispur,Guwahati.... 6. !i,

I'
12. The PrincipalSecretary to the Goyt. o~Assam, BTCIfarbi-AnQlong Autonpmous

CouncilI Dima-H~sc:10 Autonomous Council. ;
'. • I ' '

13. The Commissioner & Secretary to theF0vt. of Assam; Education (Sec) Deptt.,
OI.spur,Ghy -E).: ~. \

14. The Dir~ctor, Information and PublicR~lations, Assam: Dispur for information and
necessary action... ' \\

15. The Secretary, Education, BTC, KOkralhar. :

;~: ~~~§~~:;~;~~liilPare'GhY-trorinf_ation and
19. TheDir~ctor,§lementaryEducation, A~sam, KahiliPar~, Ghy~19. He is requested to ,I

~:~:::o: ~:'!:~ :~~~~~~~~~~~::,o~~:~:'~~~~I~ara, Gh~W
TheDirector SCERTAssam, Kahilipar~, Ghy-19.i

t :
TherDirector. Education,BTC,KOkrajl'l~r. !
The Depq'ty Commissioners ~ alldistricfu of Assam:

The$ub-.9ivislonal Officers, (civil), Asstm • all SUb-diVi~ionof Assam.

TheDistript Elementary EducatiQn Offic~rs • all districts: of Assam
'I I

The Inspectors of Schools of Assam, \ .,

The Deputy Direetorof Government Pr~ss. Bamunimaidam, Guwahati-21. Heis
requested.to publish the notificati.on in t~e Assam Gaze~e.

28. TheDirector, (EE.l$c SSA) to the Govt.of India, Ministry;ofHumanResource
Developrn~nt. Deptt of Element~ry Education, Shastri$haw~n, New Delhi.

, If"
• I;

I ~. ~
\

(IP. Lahon,ACS)
I DeputySecretaryto the Govt. of Assam

Education ~Elementary) Department

7.

8,

9.

10.
'11.

q~~
s-:
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Office of the Director of Education, Punjab Complex, Punjab School Education Board, 6th
Floor, E-Block, Phase-8 Mohali (Services Branch)

EmaillD: dpiee.service@punjabeducation.gov.in

To,
All District Education Officers(SC/AC)
Punjab
Memo Number: 17/6-2018 Services(2) /224-26
Date: Mohali 04-06-2020

Subject: Extension of Tenure of School Management Committees

Reference: In continuation of the notification issued by this office vide Letter no.
17/6-2018 services (2) /160 dated 18.02.2020/07.05.2020.

According to the letter cited above, the tenure of school management committees for
schools of all districts was till 31.03.2020, now due the circumstances arising out of COVID-19,
this tenure has been extended till 30.09.2020.

Director of Education(AC)
Punjab

Back Marking Number: As Above Date: Mohali:
The copy of the above is sent to the following for their information and to take appropriate action
in this regard:

1. P.A to Secretary, School Education Punjab
2. P.A to D.P.!. (SC/AC), Punjab
3. P.A. to D.G.S.E Punjab

Director of Education(AC)
Punjab

Translated and typed from true copy



GOVE~"MENT OF NATIONAL CAPJ.TALTERRITORY OF DEUII
DIRECTORATE OF EDlJCATION: RIGHT TO EDIJCATIUN BRANCH

ROOM NO. 252. OLD SECRETARlAT,. DELHI·UOOSkPh. 23890097

No. F.DE.2J(6)IRTEJ1012·131 Nit 7- 8$~

CIRCULAR

Sub: Enhancement of powers ofSChool Management Committees.

Reference circular No. F.DB.23 (6)IRTE/PtJilel201 1/311·31.9 dated06.1 1.2015 onthe
subject. 'Roles and Responsibmties of School Management Committee'. The following
guidelines archereby issued forenhancement of powers of School Management Cemmlttees-

I. O\'eralldevelopment of tbesehoel

The SMC shall be empowered to take any decision for theoverall development ofthe
school and the welfare of the students and teachers, and shall be empowered to get
these decisions implemented.

2. Meetings

• There shall be two meetings in a month. ~leetings will be held on the first and
third Saturday of the month. The SMC maychange meeting days as per their
convenience.

• Preferablymeerings of SMC should be held bef()re/after school hours, so as to
avoid teacher absence from the classroom,

• Meeting shall be notifled b)' the Convener or theChairperson telephonically, at
least 24 hours in advance ohlle meeting.

• Nornlully. the Chairperson shall convene the meetings. However. if the
Chairperson fails to do so forwhatever reason. tbe Vice-Chairperson may also
calla meeting.

• In caseof schools which are running in buildings that run in two ShUfs. every
alternate menth.this ml."Cting shall be a combined meeting of the SMCs of both
the morning and the evening shift. to ensure coordination. The two shifts can
have combined meetings whenever the)' so desire.

• An unscheduled meeting canbe requested if'at least 113td of the members doso
in writing, with a clearly spccit}'ing agenda. The Chairperson is bound to
convene this meeting of the Committee within 7 days of the request.



• SMC members are entitled to visit. the school during wurking hours.. without
causing disturbance to the working of theschool. On comingto the scbooltbey
must sign in the SfIofC Register, Student's activities in the classroom.
laboratory. playground or an}' otherassembly place win not be disrupted,

• In a Oirls' School. rounds of the school shalt only be taken by female members
of the SMC. In Co-ed schools. rounds may be taken by the male members.
when accompanied bya female members of theSMC.

• No SMC members will enter into a classroom where the teacher is present.
unless theSMCso decides; in whic;h there mustbe at least,3 SMC members.

• The Assembly can be addressed by SMC members with prior approval of the
Headofthe school,in the interest of discipline of the school.

4. Inspection 01Records

• Any member can ask for any records related to the school by requesting in
writing. The HOS must acknowledge the receipt (If request on it dupU<:ateeopy
and return the acknowledgement to the SMC member, It is the duty of the
HOS to make the records available within .3 days, Any SMC member can
demand the photocopy' of an)' document However, tbe concerned SMC
member shall have to bearthecostofphot(X:opying.

• During the monthl) SMC meetings, all records. as m."Cided by tbe SMC.
related to theschool have to be presented to theSMC.This includes (but is not
limited to.) finalJCial records. bills. attendance register of teachers and students.
etc. request for photocopies to be recorded in the minutes of the meeting.and
mentioned in the Action Taken Report including t.he amount paid bi' the
concerned SMC member towards phetocopy charges,

S. Cbeckingorf:xpenses

• The report of aU expenses made since the last SMC meeting have to be
presented in the SMC meeting. InanSMt meeting. when bills ofex~s on
school building and maintenance are presented, the members orlbe SMC are
authorized to physically examine the repair} maintenance llr asset that hasbeen
purchased. However, this bas to be done without disturbing the functioning of
the school. The comments/feedhack of the SMC members should 00 recorded
in theminutes.

• If the SMCsuspects any irregultlTity in tbe utilil.3tion of funds. the)' shall
recommend the formation of an inquiry commIttee. to the Deputy Director
(Uistrict). whoshall have to act within the next ISdays, If the Deputy Director
(District) chooses not to act on the recommendation of the SMC. he/sbe would
have toexpilltn thereasons in writing.



6. SocialAudit

AU the activities and funds of School 1l1ust be annuaHy presented before the (Jenera!
Body comprising of parents and teachm once every year, and guidelines shall be
issued for the same bythe Directorate ofEducation.

7. Leacniul

• SMC has the power to identU)' the children requiring special tmining and
remedial education by means of organizing diagnostic learning level
assessments on periodic basis. These would be based on assessment tools
created by' the Directorate of Education, SCERTor NGOs empanelJed by
SCERT, This would require a resolution passed by SMC \vith minimum if balf
total strength of the Committee.

• SMC has the power to organize special training and remedial education
program in school pn.'1llises to support acadendcaUy deficicntstudents. The
special training can be conducted by tminedJqUltfified community volunteers or
retired teachers or teachers from the SCh0\1J On a pro btlno basis. for girl
schools, only Indy teachers will be deployed, This would require a majority
resolution by the SMC

• Parents and students have repeatedly complained about teachers'absence from
schools; teachers leaving school before theend ofschool hours, as weUasthey
are not takingclasses despite being present in the school. The SMCshallset up
a su()..committeeof parent members (onty lady members in case of girls'
schools, and having at least one lady member in l.l Co-edsehooJ)Cor
monitoring the teachers' absence from the school, and from the classroom.
This sub-committee shall visit the school at least once a week and shaJl be
authorized to make surprise visits to the schooJ(butwiU lnakeentry in the
SMC register on theirarrival), visit the classrooms. speak to the students. The
su()..cotnmittee is aUlhorize..'O to go through the teachers' attendance register. as
well as the onfine attendance record.

• In case of unsanctioned absences from the school or thcchiS~)fl1 bv the
"teacher, the member of the SMC sub-committee is authorized to note the

absence in the attendance register. Further. the sMC has thcIX1wer to summon
the teacherto the SMC meeting. In caseof repeated absence by the teacher or
inadequate explanations given for the same, the SMC trI.ayr~()mmend to the
HOS to issue a show cause notice to the teachers. The HOS shall act 00

recommendations of the SMC orgive his/her reasons in writing to the SMC,
within 7 working days, if heJshe does not act in accordance with the
recommendation of theSMC.



9. Non..Cooperation or tbe nos to theSMC

• In case. the Head of theSchool doesnot despite repeated requests by the SMC..
hold meetings of the SMc Of implem.cflt the decisions taken in the SMC
meetings which are within the purview of the lega.l duties and powers of the
Head of the School. then tbe SMCcan tt."Commend show cause ootice to be
issued to tbe Head of the Sch()()L

• The SMC by 2131
1.1 strength (of the non..employee members of the SMC) can

pass a t'L"Solutlon recommending show cause against a Principal to the DOE
(District).·fhe ODE (District) shall act on the recommendation in IS days... In
case, the recommendation is not accepted, DDE(Districr) shall gi\'e reasons
fot the same inwriting to theSMC, within 3 weeks.

10.Capacity Building

• SMC hasthe power to collaborate on pro-OOuo by means ofanl\fOUwithan)
NGO from amongst thegovernmentempaneUed NGOs for meeting any of its
deficiencies in academics, sports, musk, or in any other field. This would
require a resolution passed by the SMt with a minimum of half of the total
strength of the Committee. SMCs shalf inform the SCERr and DOE Zone
regarding the same.

• SMC Ita, the power to terminate an) MOl) it signed with an}· NOO from
amongst the governmentempanelled NGOs for meeting any or its deficiencies
in academics. sports, music. or inany other field by' serving notice as agreed in
the f",fOU. A common template ef the ~·t()U to be used for this purpose sha.llbe
prepared by the Litigation Branch of DOE and would be uploaded on theEdu
del website, This would tt."quire a resolution passed b)' SMC with minimum of
half of toml stntngth of the Committee. SMCsshall infhrm the SCERT and
DOElone regard.ing thesame.

11. Estate ~Ianager

The EstateManager of the school shan be a Special Invitee intothe SMC. and
shallattend an the SMC meetings to report on infrastructure and maintenance
related issues.

12.Student Participation

A Student Suggestion Box must be put up in a prominent place in the school.
which must be opened in the prescnce of SMC members. SMC in any
particular case. when it deems fit, might invite certain students fordiscussion,
butcannot forcecbildrcn todoso.

TR~~OPY



lJ.PareaB Sa"mionslComplaiats

A Parents Suggestion andComplaints Box must beput up in a prominent place
in the school. which must be opened in presence of SMC members. Any
complaints received by the parents shall bediscussed in the SMC meetings. If
needed. the concerned parent may be invited to theSMCmeeting.

14.Rema".' ofMemben

• A person shaH be liable to be helddisqualified ifheJshe is convicted by
the court of law for otTcnce$ involving moral turpitude or any other
offence under Section 30213631366/27613951409/46514681411
(A)!49JI494 of IPC. The Deputy Director (Zone) or above is
competent authorily' to issue this order.

• An SMC member shall be Uable to be held disqualified if:
a) He/she is found guUty of misconduct or negligence of duty
b) Belshe mils to attend three censecatlve meetings without approvu.l

from SMC
The SMC. b) a resolution passed OJ' at least halfof the totalslrength.
ma)' remove member(s) from the Committee.

• On receipt of a complaint of negligence of dutie.s!responsibilitieslan)·
misconduct against any one or mere SMC members the DOE (Zone)
can initiate an inquil)' and DOE (District) can pass a speakinlotrlef for
removal or that member(s) including Chairperson of the 5.MC.

15. Removal of Vice-Chairperson

The Vice-Chairperson shaH be liable to be held disqual.if1ed if:
a) Helshe is found guilty of misconduct or neglig.ence ofduty
b) Helshe fails to attend three consecutive meetings without approval from SMC.

The SMC bypassing a resolution of 2/3 of total members (including employee
members) canremove theSMC Vlce-Chairperson from Vice.chairpersonship.

16. Dissolution ofSMC

The SMC may be dissolved. if found negligent of its dutk-s and responsibility as
assigned inthesc rules. non~(ompHant to (k,vcrnme"t Orders or and nonco-<>perative
towards theimplemenmtion of the Government fimded schemes for tbeimpro\'ement
of the schools and the academic environment in the school. by an orderof a Oeput)'
Director (District) on thebasis of -

• a resolution adopted in a meeting of the parents .~ at lea$( hundred or
tilIrty percent (3(~'.) of total parents of students of'the school- to the
effect that the School Management Committee has tailed to discharge
its duti¢s and responsibility dli"Ctivet; (,If basooen inactive or
indifferent in the matter ofimplemenmtion of Government funded



schemes forthe impnwement of schools and theacademic environment
in tbeschools;

• an inquit)/inspection into the complaints of negligence of duties and
responsibility. non-compliance with Government Orders and
Instructions or anon co-operative attitude towards the implementation
or the Govemment funded schemes for the improvement of the school
and theacademic enrolment of theschools;

• whUe receiving a complaint against the SMC from the
communityforganizationlGovt officials regarding nonwcompUance of
Oovt. orderlinstruction. negligence of duties and n-sponsibilities,non·
cooperative to implement Govt. fundt'd schemes for the improvement
of tbe scbool,. the Deputy Director of Education (District) will institute
an inquiry into the matter and subject m tbe authenticity of the
complaint shall pass a reasoned order for dissolution of the SMC
concerned.

• The Deput) Director (District) shall take steps for Constitution of a
new S~IC within a month of dissolution of SMC concerned.

This issues with the prior approval of the competent authority.

~' :. \' ~... .. \;;;;'(SHAS . .... :-.) .

SPL. DIRECrOR OF EDUCATION (RYE)

Copy to all Add'. DEIISpl. DEIIJI. DEslDistt. DDEsIZonaJ DDEIIBranch Itt­
dmrgalllOS of Go\'ernmelltiAided Schools oflloE through DEI,...E for strid
compliance.

COP)' to:-

I, OSD to 1I0n'ble .Minister of Education, Govt. of NCr of 11f.hi
2. P.8. to Seeretary (Ed.ucation), Govt. orNCT orUe'hi
3. P.S. to Director of Education. Govt. olNCT of Delhi
4. SIJI. DE (ACT-II)
S. AddL D.E. (School)
6. OS (IT) ,,'ith a request to upload a COP)' of thiseireu'.r ott the wekite of the

department.
7.Guard File

'\.loBl~'6.
GARWAL)
OSD(RTE)



IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. __ OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

... PETITIONERS

... RESPONDENT

APPLICATION SEEKING STAY UNDER SECTION 151 CPC

TO,
THE HON'BLE CHIEF JUSTICE AND HIS COMPANION
JUDGES OF THE HON'BLE HIGH COURT OF DELHI AT NEW
DELHI

THE HUMBLE PETITION OF THE PETITIONER ABOVE NAMED

Most Respectfully Showeth,

1) The petitioners vide present writ petition, have challenged the

impugned circular dated 01.07.2020 wherein the

Respondents have wrongfully and arbitrarily issued

instructions for the re-constitution of School Management

Committees by way of online draw of lots, thereby, enforcing

a mechanism completely contrary to the spirit of the Right of

Children to Free and Compulsory Education Act, 2009

(hereinafter referred to as RTE Act), which mandates and

envisions parent/ guardian members to be elected and

constitute the SMC's through the active participation of the

community.



2) The Petitioners being aggrieved by the said circular, have

approached this Hon'ble Court, by virtue of the present Writ

Petition under Article 226 of the Constitution of India, seeking

quashing of the impugned circular dated 01.07.2020 issued

by the Respondents and have further sought directions upon

the Respondents so as to restrain them from re-constituting

SMC's through lottery system thereby restraining them from

enforcing and implementing the impugned circular.

3) The matter involves grave urgency as the impugned circular

has notified the date 08.07.2020 as the last date for filing

nominations and has further notified 11.07.2020 (three days

after 08.07.2020) to declare results and constitute SMC's for

the term 2020-2022. There is thus a need to stay the effect of

the circular till the pendency of the present writ petition.

4) The contents of the writ petition are not repeated herein for

the sake of brevity and the same may read as part and parcel

of the present application.

5) Balance of convenience lies in the favour of the petitioner

and against the respondents as the reconstitution of the

SMC's as instructed by the impugned circular, would be

contrary to Section 21, RTE Act and would hamper the

interests of the parents and the children by taking away their

right to represent/be represented before school authorities



70
and participate in the functioning of the school as an elected

SMC member.

6) The petitioners have good prima facie case on merit and

irreparable loss and injury will be caused to them unless

prayers sought in this Application are granted. No prejudice

whatsoever will be caused to the Respondents if the present

application is allowed by this Hon'ble Court.

7) The present application has been filed bonafide and in the

interest of justice.

PRAYER

1. Pass an order staying the impugned circular dated

01.07.2020 issued by the Respondents, till the pendency of

the present writ petition; and lor

2. Pass any other order which this Hon'ble Court deem fit in the

Interest of Justice.

THROUGH

~
(GARI SHARMA)

ADVOCATE FOR THE ETITIONERS
13, RING ROAD, FI ST FLOOR,

LAJPAT NAGAR -110024
PHONE: 26441414, 26441313, 9711561714

Email: garima9124@gmail.com
New Delhi
Dated:Lg -07-202JJ
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

... PETITIONERS

... RESPONDENT

I, Mrs. Indra, Wlo Shri Jitendra Bhardwaj, RIo House No. 154,

Village Gamdi, Bhajanpura, Delhi-110053, aged about 31 years do

hereby solemnly affirm and declare as under:

1) That I am the Petitioner NO.1 in the above captioned writ

petition and I am well conversant with the facts and

circumstances of the present case and competent to depose

this affidavit.

2) That the present application has been drafted by my counsel

under my instructions, and the contents of the application are

true and correct to the best of my knowledge and belief.

3) That the contents of the application be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.



VERIFICATION

Verified at New Delhi on this day of July, 2020 that the

contents of my above affidavit are true and correct to the best of

my knowledge & belief and nothing material has been concealed

there from and no part or it is false.

~(7let-L\

DEPONENT
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020---
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

... PETITIONERS

... RESPONDENT

I, Mrs. Vijay Chandra, Wlo Late Shri Raju Trivedi, Rio House No. J

698, Gali No. %, Kartar Nagar, South East Delhi, aged about 42

years do hereby solemnly affirm and declare as under:

1) That I am Petitioner NO.2 in the above captioned writ petition

and I am well conversant with the facts and circumstances of

the present case and competent to depose this affidavit.

2) That the present application has been drafted by my counsel

under my instructions, and the contents of the application are

true and correct to the best of my knowledge and belief.

3) That the contents of the application be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.



VERIFICATION

1\
Verified at New Delhi on this g day of July, 2020 that the

contents of my above affidavit are true and correct to the best of

my knowledge & belief and nothing material has been concealed

there from and no part or it is false.

~ csD! ~ -;1,5
DEPONENT
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

.., PETITIONERS

... RESPONDENT

APPLICATION UNDER SECTION 151 OF THE CODE OF CIVIL

PROCEDURE, 1908 SEEKING EXEMPTION FROM FILING

CLEAR! TYPEDI CERTIFIED COPIES

TO,
THE HON'BLE CHIEF JUSTICE AND HIS COMPANION
JUDGES OF THE HON'BLE HIGH COURT OF DELHI AT NEW
DELHI

THE HUMBLE PETITION OF THE PETITIONER ABOVE NAMED

Most Respectfully Showeth:

1) That the Applicants have filed the accompanying writ petition

seeking prayers mentioned therein.

2) That in order to avoid prolixity, the Applicants are not

repeating the contents of the Writ Petition.

3) That along with the said writ petition, Applicants have filed

certain documents, some of which are dim, illegible and do

not have proper left hand margin, which are relied upon by

the Applicants. That the matter is urgent in nature as the

Applicants has sought for some urgent prayers, thus due to

paucity of time they is not in position to get the documents



typed. The Applicants is thus, prevented from filing the

originals of such documents along with the present writ

petition and is filing true copies of the same.

4) It is thus, submitted that it is expedient in interest of justice

that the said writ petition Applicants, may be entertained on

the basis of the documents as filed by the Applicants along

with the accompanying writ petition.

5) That in the circumstances mentioned herein above the

Applicant is filing the true and correct photocopies of the

documents which are dim, illegible and have improper left

hand margin along with the writ petition. The Applicants

undertakes to file the better typed copies of the documents

as and when directed by the court.

7) That the present application is filed bonafide and in interest of

justice and equity.

8) That the applicants will suffer grave and irreparable injury if

the present application is not allowed.

PRAYER

It is most respectfully prayed that this Hon'ble may be graciously

be pleased to:

a) grant exemption to the Applicants from filing certified

copies/originals and typed fair and clear copies of the dim

annexures /documents the interest of justice and also for not

leaving proper left-handmargin and may please entertain the

Petition as it such, and/or,



17
b) Pass such other or further order(s) as this Hon'ble Court

may deem fit and proper in the facts and circumstances of

the case.

THROUGH

~
(GARI SHARMA)

ADVOCATE FOR THE P TITIONERS
13, RING ROAD, FI ST FLOOR,

LAJPAT NAGAR -110024
PHONE: 26441414, 26441313, 9711561714

Email: garima9124@gmail.com
New Delhi
Dated: 08.07.2020
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

... PETITIONERS

... RESPONDENT

I, Mrs. Indra, Wlo Shri Jitendra Bhardwaj, Rio House No. 154,

Village Gamdi, Bhajanpura, Delhi-110053, aged about 31 years do

hereby solemnly affirm and declare as under:

1) That I am the Petitioner NO.1 in the above captioned writ

petition and I am well conversant with the facts and

circumstances of the present case and competent to depose

this affidavit.

2) That the present application has been drafted by my counsel

under my instructions, and the contents of the application are

true and correct to the best of my knowledge and belief.

3) That the contents of the application be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.



VERIFICATION

Verified at New Delhi on this

7'
~~

~~ day of July, 2020 that the

contents of my above affidavit are true and correct to the best of

my knowledge & belief and nothing material has been concealed

there from and no part or it is false.

5~
DEPONENT
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA &ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

...PETITIONERS

... RESPONDENT

I, Mrs. Vijay Chandra, W/o Late Shri Raju Trivedi, RIo House No. J

698, Gali No. ~, Kartar Nagar, South East Delhi, aged about 42

years do hereby solemnly affirm and declare as under:

1) That I am Petitioner No.2 in the above captioned writ petition

and I am well conversant with the facts and circumstances of

the present case and competent to depose this affidavit.

2) That the present application has been drafted by my counsel

under my instructions, and the contents of the application are

true and correct to the best of my knowledge and belief.

3) That the contents of the application be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.



VERIFICATION

MC:51?( -z-l '1(
DEPONENT

gl
Verified at New Delhi on this athday of July, 2020 that the contents

of my above affidavit are true and correct to the best of my

knowledge & belief and nothing material has been concealed there

from and no part or it is false.

\
~01?! <.A)r

DEPONENT



IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

... PETITIONERS

... RESPONDENT

APPLICATION UNDER SECTION 151 OF THE CODE OF CIVIL

PROCEDURE, 1908 SEEKING EXEMPTION FROM FILING

ORIGINAL ATTESTED AFFIDAVITI ADVOCATE WELFARE

FEEl COURT FEE ETC

TO,
THE HON'BLE CHIEF JUSTICE AND HIS COMPANION
JUDGES OF THE HON'BLE HIGH COURT OF DELHI AT NEW
DELHI

THE HUMBLE PETITION OF THE PETITIONER ABOVE NAMED

Most Respectfully Showeth:

1) That the Applicants have filed the accompanying writ petition

seeking prayers mentioned therein.

2) That for sake of prolixity the Applicants are not repeating the

contents of the Writ Petition.

3) That the matter is urgent in nature in terms of the urgency

expressed in the writ petition. In view of the urgency and the

Covid-19 pandemic, petitioners have been unable to file

attested affidavits, court fee.



4) Petitioners could not get the affidavits attested in the present

harsh and extreme situation caused by COVID-19.

5) That due to extreme situation caused by COVID-19, the

Court-Fee and advocate welfare fee is also not available. The

service of court-fees is completely closed and thus

Petitioners could not make any arrangement for the same.

6) That due to the above said situation, the Petitioners could not

file the notarized! attested affidavit in the present Writ Petition

and thus are seeking an exemption from filing the same and

due to the above said situation Petitioners could not file the

requisite Court Fees in the present Counter Affidavit. The

requisite Court Fees and the necessary affidavit would be

filed as soon as normalcy is restored or as directed by the

Hon'ble Court.

7) That the present application for exemption IS being made

bonafide and in the interest of justice.

8) That the applicants will suffer grave and irreparable injury if

the present application is not allowed.

PRAYER

It is, therefore, most respectfully prayed that this Hon'ble Court

may be pleased to:



a) Allow the application and grant exemption from filing

affidavit/Court Fees/ advocate welfare fee in support

of the present Writ Petition; and/or

b) Pass such order or orders as this Hon'ble Court

deems fit and proper in the circumstances of the

case.

THROUGH

v/
(GARI SHARMA)

ADVOCATE FOR THE P TITIONERS
13, RING ROAD, FI T FLOOR,

LAJPAT NAGAR -110024
PHONE: 26441414, 26441313, 9711561714

Email: garima9124@gmail.com
New Delhi
Dated: g .....1--'2- 0 2b
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA & ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

... PETITIONERS

... RESPONDENT

I, Mrs. Indra, Wlo Shri Jitendra Bhardwaj, Rio House No. 154,

Village Gamdi, Bhajanpura, Delhi-11 0053, aged about 31 years do

hereby solemnly affirm and declare as under:

1) That I am the Petitioner No.1 in the above captioned writ

petition and I am well conversant with the facts and

circumstances of the present case and competent to depose

this affidavit.

2) That the present application has been drafted by my counsel

under my instructions, and the contents of the application are

true and correct to the best of my knowledge and belief.

3) That the contents of the application be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.



VERIFICATION

Verified at New Delhi on this g-fll day of July, 2020 that the

contents of my above affidavit are true and correct to the best of

my knowledge & belief and nothing material has been concealed

there from and no part or it is false.

.:ItYlO~

DEPONENT
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IN THE HIGH COURT OF DELHI AT NEW DELHI
EXTRA ORDINARY CIVIL WRIT JURISDICTION

C.M. NO. OF 2020
IN

WRIT PETITION (CIVIL) NO. __ OF 2020

IN THE MATTER OF:

MRS. INDRA &ANR.

GOVT. OF NCT OF DELHI
VERSUS

AFFIDAVIT

... PETITIONERS

... RESPONDENT

I, Mrs. Vijay Chandra, W/o Late Shri Raju Trivedi, Rio House No. J

698, Gali No. %, Kartar Nagar, South East Delhi, aged about 42

years do hereby solemnly affirm and declare as under:

1) That I am Petitioner NO.2 in the above captioned writ petition

and I am well conversant with the facts and circumstances of

the present case and competent to depose this affidavit.

2) That the present application has been drafted by my counsel

under my instructions, and the contents of the application are

true and correct to the best of my knowledge and belief.

3) That the contents of the application be read as part and

parcel of the present affidavit as the same are not repeated

herein for the sake of brevity.



VERIFICATION

Dt-s1'4 -v,L/;
DEPONENT S,

Verified at New Delhi on this 8th day of July, 2020 that the contents

of my above affidavit are true and correct to the best of my

knowledge & belief and nothing material has been concealed there

from and no part or it is false.

Q<-:r '2{ -d, '-?q
DEPONENT
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